MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.11/AM20
(HELD ON 06.11.2019)
UNDER THE CHAIRMANSHIP OF
SHRI VIJAY KUMAR, ADDL. DGFT

Meeting No. 11/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing
with ‘Chapter 39 and 40 of ITC (1IS) Code’ held on 06.11.2019, under the
Chairmanship of Shri Vijay Kumar, Addl. DGFT, Directorate General of
Foreign Trade, Department of Commerce, Udyog Bhawan, New Delhi-110011.
Following attended the Mecting:

1) Shri Nand L.al, Consultant, DIPP

2) Shri D.N. Mathur, Technical Expert (Consultant), DGFT
3) Shri O.P. Sharma, Consultant, D/o C&PC

4) Shri Dilip Kumar, DDG

5) Shri Ashok Chander Bhatt, FTDO

Following arc the decisions of the Norms Committee after deliberation
and RA concerncd shall take consequential action as per Foreign Trade

Policy/Procedures:

The Committee approved the minutes of Norms Committee -V1I Meeting
No. 9 dated 25.09.2019 since uploaded on DGFT website.

MANUAL CASES

Case No. A-106  |Servewell Houschold

HQP Nn 01/87/50/ Status:
Appliances 00534/AM19/DE S—VII Dcfcrrcd
[NC No.11/AM20 ]Adv Lic. No.and Datc  |RA . No.
Dated: 06.11.2019 |241()0425()6 dt. 06.09.2018 24/24/040/00011/AM]9 '
Subjeet: Fixation of norms in respect of Advance Autherization No.24120042506

dated 06.09.2018

Decision : The Committee considered the case as per agenda and decided 1o issuc deficiency letter to
the authorization holder for submission of the {ollowing information and deferred the casc:-

a) Scpregated quantity of lixport and its corresponding input guantity

Case No. A-107 ||MJs Glenrock Rubber  |XIQ F. No. 1/87/171/  |Status:
Products Pvt. Ltd. 00003/AM20/DES-VI! ||Approved

NC No:i1/AM20 |Adv. Lic. No. and Date  |RA F.No. |

Dated: 06.11.2019 [No.1010059527 dt. 05.07.2016 |10/24/040/00029/AM17 | J
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Subject: Fixation of norms in respect of Advance Authorization No.1010059527
dated 05,07.2016

Decision : Based on the technical comments of Department for Promotion of Industry and Internal
Trade furnished vide their communication No. P-47011/291/2019/-T'SW dated 04.11.2019, Commitice
decided to ratify license as under;

EXPORT ITEM QUANITY ~ IMPORTTIEM QUANITY
Special Purpose Rubber Fechnically Specified Natural 0.222Kg
Mats 1K Rubber
' & Reclaimed Rubber | 0210Kg |
| . o Rubbcr (‘rumb P_O_W_QCL |l 0.537Kg
J:
Rubber  Cattle  Mats Icchmcal]y Specificd Natural 0.162Kg
{Custom made) 1K Rubber
‘ & Reclaimed Rubber 0.294Kg |
Rubbcr Crumb Powder 0.521Kg
RA may fake consequential action as pcr Pohcy / Procedures
Casc No. A-108 |[Max Specialty Films Ltd  [HQ ¥. No. 01/87/050/  |[Status:
001 82/1‘\\’[1 Bﬂ)B,S-VII Deferred

NC No.:11/AM20 |[Adv. Lic. No. and Date
Datcd 06. 11 2(]19 2210015723 I)t 14 06. 201

RA l< \Iu
22/24/()40/00005/AM18

Subjeet: Fixation of norms

Decision: The Comimittee considered the case as per agenda and decided to issuc deficiency letter to
the authorization holder for submission of the following information and deferred the case:-

a) Percentage net content of cach import item in Export
b) Percentage of wastage claimed

Status:

00371/AM17/DLS VII  |Deferred

Fasc No. A-109 IVcc Kay Vikram & Cu LI P IIQ l< N() 01/87/050/

Ad—v Lic. No and -Datc
0810138481 l)t 12.08. 2()16

NC No. IIIAMZO
Dated 06 11. 2019

RA F. \lu
08/24/040/00109/AM 17

Subject: Fixation of norms

Decision: The Committee considered the casc as per agenda and decided to issuce deficiency letter to
the autherization holder for submission of the following information and deferred the case:-

a) Details of indigenous inputs along with their weight



Case No. A-110  |[Vee Kay Vikram & Co.LLP IIQ I4 No 01/87/050/  |status:
00368/AM17/ DES-VII  |[Deferred
'NCNo:1/AM20 [Adv. Lic. No. and Datc|RA F. No
Dated: 06.11.2019 |0810136781 Dt: 23. 12 2015 E8124IO40!00279/AM16

Subject: Fixation of norms

Decision: The Committee considered the case as per agenda and decided 1o issue deficicney letter to
the authorization helder for submission of the following information and deferred the case:-

a) Dectails of indigenous inputs along with their weight

Vec Kay V:kram & Co.l, LP

(‘asc‘\fn A 111 ‘

N( No.:1VAM20
Dated: 06.11.2019

Adv. l.ic. No _anziiiDgl_c_:
0810138206 Dti: 24 06 2()16

Subject: Fixation of norms

IIQ F. No. 01!87/(}50/
00221/AM17/ DES-VII

%latus
Deferred

RA F. No.

()8/24/04()/(}01 07/AM17

Decision: The Committee considered the case as per apenda and decided to issue deficiency letter to
the authorization holder for submission of the following information and deferred the case:-

a) Details of indigenous inputs along with their weight

Case No. A-112 J Vee Kay Vlkram & (‘u LLY

:l\dv_. Lic. No and Dalc
0810137850 Dt: 05.05.2016

NC No.:11/AM20
Dated: 06.11.2019

IIQ F. No. I)I/S'HOS()/
0()073/AM17/ DES-VII

08/24/040/00042/AM17

liStatus:
Deferred

i ||

Subject: Fixation of norms

Decision:

The Committec considered the case as per agenda and decided to issuc deficiency letter to

the authorization holder for submission of the following information and deferred the case:-

a) Details of indigenous inputs along with their weight

’Tdse No. A 11A3AJW

NC No.: 11/AM20
Ddtcd 06.11 2019

Vcc Kay Vlkl’dm & Co. LI P

Adv. Lic. No. and Date
0810136212 Dt: 07.10.2015

Subject: Fixation of norms

HQ F. No. 01/87/050/
00239/AM17/ DES-VII

Status:
Deferred

RA K.No.
osrzasna0n059/am16

Decision: The Committce considered the casc as per agenda and deeided to issue deficiency letter to
the authorization holder for submission of the following information and deferred the case:-
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Case No. A-114  |IVee Kay Vikram & Co.LLP |[HQ F. No. 01/87/050/  |Staius.
0036%/AM17/ DES-VII ||Deferred

NC No.:11/AM20 |[Adv. Lic. No. and Datc|RA F. No.

Dated: 06.11.2019 ||0810138480 Dt: 12.08.2016  ||08/24/040/00083/AM17 l

Subjeet: Fixation of norms

Decision: The Committee considered the case as per agenda and decided to issuc deficiency letter to
the authorization holder for submission of the following information and deferred the case:-

a) Details of indigenous inputs along with their weight

IIQ P No 01/87!050/ ‘Slalus
0()222/1\’\/1171 DES-VII  ([Deferred

RA F. No. )
08/24/040/00108/AM17

Case No. A-115 ’Vcc Ka;Vikram &‘(f():I_J,I’

N(" No.:11/AM20
Dalcd 06.11. 2019

Adv, I? No. and Datc
08101382()7 I)t 24.06. 2016

.

L

Subjeet: Fixation of norms

Decision: The Committee considered the case as per agenda and decided to issuc deficicncy letter to
the authorization holder for submission of the following information and deferred the casc:-

a) Details of indigenous inputs along with their weight

HQ K. No. 01/87/050/  |[Status:
00008/AM10/ DES-VII  |[Deferred

[ Case No. A-116 | Flexituff International 1.td.

NC No.:11/AM20 |[Adv. Lic. No. and Datc RA F. No
Dated: 06.11.2019 [[1110020023 Dt:09.04.2009 11/24/040/00081/AM09

Subject: Inclusion of Import Item Fuel (Furnace Oil) Conszmable

Decision: The commitice considered the request of the firm and decided lo refer the file to
Depariment of Chemicals and Petro Chemicals for examination of the case.

Case No. A-117 Mls Dashmcsh Rubbcr
Industries Pvt. 1.td.

Status:
Approved

HQ F. No. 01/87/50/
0034/AMI18/DES-VII

RA F.No. ‘

52/24/()4()/0078/AM17

'NC No_lﬁ;\ﬁiﬂ /\d\:’. Lic. No. and I)alc
Dated: 06.11.2019 |5210042181 dt. 16.02.2()17

Subject: Amendment in the description of Import Item,

Decision: The commitice considered the request of the firm and decided to amend the
description of import Item as Used Butyl Tube with cut two or three picces
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ONLINE CASES

Case No.:336/24/87- Party Name: UNIPATCII  Meet No/Date:11/87-  Status:
ALCI1/2018 RUBBER LTD. ALC1/2019 Deferred
06.11.2019
, 11{0 File RLA ¥ile " Lic.No/Date:0510395377

:01/87/050/01142/AM 19/ :05724/040/00179/AM 16/ 20 08 2015 |

i
Decision : The committee considered the case as per agcnda and noted that a DL was issued to the |
lﬂrm However, firm has not replied the DL Therefore, committee decided that a final reminder to-
firm in this regard may be issued and deferred the case.

' Case No.:1/24/87- [Party Name: SANGHVI Mect No/Date:11/87-  'Status:

| ALC12018 [TECHNO PRODUCTS ALC1/2019 [Deferred
! | . 06.11.2019 |

|, HQ File IRLA ¥ile Lic.No/Datc:0810137116 | {
|

I 01/87/050/00807//\\/[19/ |:08/24/040/00373/AM 16/ 03.02. 2016

{Decision : lhc commltlcc noted that hard copy of the apphcalmn has not bccn rcccwcd from RA
idespite reminder. Therefore, committee decided 1o remind the RA as well as firm by cmail and
(deferred the case

! ICase No.:8/16/87- 'Party Name: TEGA Mect No/Date: 1 1/87- 'fStaius:
ALC1/2018 INDUSTRIES LIMITED 'ALC1/2019 iDeferred
: 06.11.2019 ‘

|
HQ File 'RLA F¥ile Lic.No/Date:0210208570

i3 ]'0]/87/050/00305/AM19/ 02/24/040/00058/AM19/ 16 07. 201 8 i
i ‘Dcclsmn The committce cons1dcrcd thc case as per agcnda and noted thal a DL was lssucd to thc
© iftrm . However, firm has not replied the DL Thercfore, committee decided that a final reminder to

firm in this regard may be issucd and deferred the casc.

! [Case No.:42/19/87- 1Party Name: JINDAL " Meet No/Date: | 1/87- Status:

. [ALC12018 ISPECIALTY TEXTILES  ALC1/2019 Deferred
i LD 06.11.2019 |

! |IIQ File " [RLA Tile N 7 LicNo/Mate:3010104445 1

A 101/87/050/00536/AM19/ :30/24/040/00028/AM 19/ 18.09.2018

' Deeision : The commitice considered the case as per agenda and noted that a DI was issucd to the
firm . However, firm has not replied the DL Therefore, committee decided that a final reminder to
Jfirm in this regard may be issued and deferred the casc.

'Case No.:122/21/87- | IParty Name: JINDAL * Meet No/Date:11/87- ]Statusm:ﬂ ‘

| IALC1/2018 SPECIALTY TEXTILES ALCL/2019 'Deferred |
LTD 06.11.2019 ‘

. 'HQ File " IRLA File " Lic.No/Date:3010104495 '

3 01/87/050/00671//\\/[19/ 30/24/040/00035//\\/‘[]9/ 108.11.2018

I)u.lsum Ihc committee consndcrcd the casc as per agenda and noted that a D]. was issued to the
firm . However, firm has not replied the DL Therefore, committee decided that a final reminder t0<
! I' irm in lhlS rcgard may be issued and dcfcrrcd the case.
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i Case No.:201/24/87- [Party Name: STICON ~ [Mect No/Dat!11/87° Status:

[ ALCI2018 {PAPERS PVT L'ID ALCL/2019 Approved
06.11.2019

HQ File IRLA Filc o ’f,ic.No/Datc:091006701
:01/87/050/01007/AM19/  :09/24/040/00466/AM 19/ |
' 31.12.2018

Decision : Based on the tochnical comunents of Department for Promotion of Industry and
{ Internal Trade furnished vide their communication No. P-47011/234/2019/~TSW dated 04.11.2019,
Committec decided to ratify license as under:

EXPORT ITEM QUANITY IMPORTITEM | QUANITY T
Recommended
POLYETHYLENE FILM- T
SELF  ADHESIVE 83 MICRON -/~ [0% -
P POLYETHYLENE S | VARIOUS — WIDTHS - | 04Samt
, FILM (165 GSM /- SEMH yARIOUS HASqm
i 10%) COLOURS/TRANSPAREN
T
RELLFEASE BASL PAPLR-
GLASSINLE-60 GSMt+/-
10% - VARIOUS 1.045q.mt
COLOURS - VARIOQUS
i WIDTHS
ADHESIVE (55% SOLID
- _ |seromwarERBAsED) | 00%Ke
' Not allowed as no
‘ past  consumption
SILICON data is given and it
} is also not
{ i o mentioncd in SION
' RA may take consequential action as per Policy / Procedures ]
| 'Case No.:318/24/87- |Party Name: K1Y Mect No/Date:11/87-  |Status;
! !ALCI/ZOIS 'EXPOR'I'S, ALC1/2019 Deferred
L _ 06.11,2019
7 IHQ File IRLA File Lic.No/Date:03 10827208 |

»01/87/050/01 124/AMI9/ 5 03/94/040/0100].’/\M19/ 21.02. 2019

‘DLclsmn The commmcc consudcrcd thc case as per agenda and dccndcd to call for the comments
, wof thstry of anxronmcnl and I'orcqts

t " 'Case No.:21/25/87- " Party Name: LOTUS " Mcet No/Date:11/87-  [Status:
ALC1/2018 ‘ROOFINGS LIMITED ALC1/2019 IRejected

| | 106.11.2019 |

. HQFile " IRLA File " 'Lic.No/Date:0410165264

8 :01/87/050/01218/AM 19/ 04/24/040/00260/AM 19/ 01.03. 20]9

Decision : The committee noted that a DL was issucd o firm on 05.08. 2019, which was followed
'by a reminder on 16.09.2019. However, firm has not replied to the DIL. Therefore, committec
! |dccidcd to reject the case.

i |Case No.:3/25/87- -:Parly Name: JINDAL Meet No/Date:11/87-  Status:
ALC1/2018 ISPECIALTY TEXTILES ~ ‘ALCI/2019 IRejected
I L 106.11.2019 ‘
I IHQ File ~ |RLAFile © Lic.No/Date:3010104619°
6
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' [01/87/050/01200/AM19/

~ !Case No.:8/1/87-ALC1/2019 'Party Name: PIONEER

ilO

I
|
m
i

f

Decision : ‘The committee notcd that a DL was issucd to firm o on 05.08.2019, which was followed !
by a reminder on 16.09.2019. IHowever, firm has not replied to the DL. Therefore, committec |
decided to reject the casc.

| 30/24/040/00053/AM i 9/’

04"03 2019 N

Meet No/Date:11/87-

-!étalus':- o
POLYLEATIIERS ALCIL/2019 Rejected
, JLIMITED 06.11.2019 .
(11Q File RLA File Lic.No/Date:0510409862.
1:0 ]/87/050/01238/AM 19/ 05/24/040/00700/AM 19/ 06.03.2019
[Du:lswn The comrmltcc noted that a DL was 1ssucd to firm on 05.08.2019, which was followed

by a reminder on 16.09.2019. However, firm has not replied to the DL. Therefore, committee
decided to reject the casc.

{Case No. 37:’1/87- Party Name: MEDICAP Mecet No/Datc:11/87- Status:

'A] C1/2019 HEALTHCARE LIMITED  ALC1/2019 IDcfcrrcd

; ] 06.11.2019 I

IIQ File RLA File * Lic.No/Datc:3410044988]
:01/87/050/01267/AM 1S/ 34/24/040/003 1/AMI 9/ 20.03.2019 .

IDCCIS!()n ! The commmcc con51dcrcd the case as per agcnda and noted that a DL was issued to
Ithe [irm . However, firm has not replied the DI, Therefore, committee decided that a final reminder
Ito firm in this regard may be 1ssucd and deferred the case.

iCase No.i47/1/87- * [Party Name: PIONEER ~~~ Mect No/Date:11/87-[Status:
IALC1/2019 POLYLEATHERS ALC1/2019 IRejected
'LIMITED 06.11.2019 .
HQFile RLA File  Lic.No/Date:0510410079 |
12 01/87/050/01277/AMIS/  :05/24/040/00746/AM19/  28.03.2019 ,

Decxsmn : The committee noted that a DE was issued to firm on 05.08.2019, which was followed

Iby a rcminder on 16.09.2019. However, firm has not replied to the DL. Therefore, committee

ydecided to reject the casc.

-

~\Case No.:1/2/87- (Party Name: TANGERINE ~ Meet NoDate:11/87-  Status:
v ALC1/2019 |DI SIGN PVT. L'TD, ALC1/2019 ,Approvcd
Lo , 06.11.2019
[HQ File ~ " |RLATile 'Lic.No/Datc:0510410091 | o
“01/87/050/00001/AM20/ _ :05/24/040/007S4/AM19/ 29.03.2019 |

'DCCISlon : Bascd on the Lcchmcal comments of Department for Promotion of Industry and

iTnternal Trade furnished vide their communication No. P-47011/161/2019/~TSW dated 01.10. 2019,
|Committee decided to ratify license as under:

"EXPORTITEM | QUANITY’ IMPORT ITEM QUANITY
: Recommended
| [PUBELT - 38 MM N i
CES2
gii‘]‘{l&?ggfl‘h SYNTHETIC PU
| R eI 200000Number | LEATHER |RELEVANT 19383.7Sg.mt.
FINISH SIZE 40-58 THICKNESS
INCH WITH 55}
' | METAL BUCKLE
|
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| . l (RELEVANT) [ _ Newl%

v RA may take cnnscqucnhal action as per Pnllcy / Prm:cdures T

. Case No. 4/2/87 ALC1/2019 ’Party Namec: QCEAN Mecet No/Date:11/87- ‘Status:
THERMOPLASTIC ALC1/2019 Deferred
ELASTOMERS PRIVATLE  06.11.2019
LIMITED ;

14 {HQ File RIA File " Lic.No/Date: 0510410129 |

4 01/87/050/00004/AM20/ 05/24/040/00002/}\1’\420/ 03.04.2019

l
i

'Dccnsmn The commmcc notcd that hard copy of thc appltcauon has not been received from RA

! despite reminder. Therefore, committee decided to remind the RA as well as firm by email and
deferred the casc

Case No.:34/2/87- lpariy Name: NATROYAL  Mcct No/Date:11/87-  Status:
'ALCI/2019 IINDUSTRIES PRIVATE  ALC1/2019 iDeferred
ILIMITED 06.11.2019 |
1s lHQ File 'RLA Filc " Lic.No/Date:3410045043 | )

:01/87/050/00034/AM20/ L 34/24/040/00004//\\/120/ 11.04. 20]9

DLClSlon The committee considered lhc reply of the firm and nolcd thal rcply is not as per D[
issucd to the firm. Therefore, committce decided that firm may furnish reply as per DL and deferred

the casc.
Case No.:36/2/87- [Party Name: EDATHALA  Meet No/Date:11/87-  IStatus:
. 'ALC1/2019 POLYMERS PVI.LTD  |ALCI/2019 lApprovcd |
06.11.2019
HQ File RLA File Lic.No/Date: 1010060166

201/87/050/00036/AM20/ 0 10/24/040/00002/AM20/  11.04.2019

. Decision : Bascd on the technical comments of Department for Promotion of Industry and
i Internal Trade furnished vide their communieation No. P-47011/230/2019/~TSW dated 25.10.2019,
6 'Committee decided to ratify licensc as under:

EXPORT ITEM QUANITY |~ 'IMPORTTITEM | QUANITY

Fechnically Specified Crude Natural Rubber 3X

Natural Rubber (TSNR) | 30.720MT | 50" ( listate Brown Crepe) 31.334M1
: RA may take consequential action as per l;()il;:-)-’ ! l;rscaﬁrcs B _
Case No.:39/2/87- “ Party Name: TANGLIRINL  Meet No/Datc:11/87- Stafus:
ALC1/2019 DESIGN PVT. LTD. ALCL/2019 Approved
' 06.112019
HQFle RLA File 'Lic.No/Date:0510410274 .

8 01/87/050/00039/}\\420/ | 05/24/040/00026/AM20/ ]6 04.2019

17 I)(:i:lsmn : Bascd on lhc technical comments of Dcparlmcnt for Promotion of Induslry and
Interpal Trade furnished vide their communication No. P-47011/161/2019/-TSW dated 01.10.2019,
Committee decided to ratify license as under:

LXPORT TTEM QUANITY | IMPORTTIIEM | QUANITY :
P Recommended
\ "PUBELT-38MM | ___ 100000 Number | SYNTHETICPU ~ | 5153.51Sq.mt. |

8
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[[CUTRNDNON T T LEATHER

, | REVERSIBLE [RELEVANT
FINISH SIZE 43-61 THICKNESS}
INCH (nct content

' 4816.36 sq mts) ]
METAL BUCKLE
... |@upvany | New%

PUBELT - 38 MM o
CUT EDGE SYNTHETIC PUJ
REVERSIBLE LEATHER
VINISH SIZT 40-58 120000 Number [RELEVANT 11630.248q.mt,
INCH ( nct content THICKNISS}

10864.3 | sq mts) ) P
4 METAL BUCKLE

3. 10,
. (RELEVANT) | Netri%
RA may fake conscquential action as pcr Policy / Procedures -
. Case No.:3/5/87-ALC1/2019 ‘Party Name: PORUS Meet No/Date:11/87-  Status:
' LABORATORILS ALC1/2019 Deferred
L PRIVATE LIMITED 06.11.2019 ;
' HQ File IRLA File * Lic.No/Datc:0910067554 '

18 :01/87/050/00114/AM20/ :09/24/040/00072/AM20/ 21.05.2019

Deciston : The committee considered the casc as per agenda and noted that firm was requested
on 16.09.2019 for Hard Copy of the application. However, the same has not been received. ,
t | Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred |

i the case
Casc No.:17/5/87- Party Name: GUIARAT  Meet No/Date: 11787 Status:
ALC1/2019 FLUORO CHEMICALS ~ ALCI/2019 Deferred
LD 06.11.2019
HQ File RLA Filc Lic.No/Date:3410045162

19 i:0]1’8'/'/'050/001281’/\M20.’ : 34/24/040/00344/AMI9/ 21 05 20]9

I

| [Decision : The committee consldcrcd thc casc as per agenda and noted that firm was rcqucstcd:

| Jon 16.09.2019 for Hard Copy of the application. Howcver, the same has not becn received.

' Therefore, committee decided that a final reminder to firm in this regard may be issucd and deferred
the casc

,Casc No.:4/5/87-A1.C1/2019 'Party Namc: GARWARE Meet No/Date:11/87- Status:

POLYESTER LTDD. ALC1/2019 Deferred
r ! 06.11.2019
HQFile RLA File Lic.No/Date:0310829191

:01/87/050/001 15/AM20/ :03/94/040/00003/AM20/ 22.05.2019

|DLLlSl()n The commltlcc considered the case as per agenda and noted that a DI was issued to
the firm . However, firm has not replied the DI Therefore, committee decided that a [inal reminder
to firm in this regard may be issucd and deferred the casc

'Case No.:19/5/87- Party Name: CIHIRIPAL Meet No/Date:11/87- Status:

ALCI12019 POLY FILMS L'TD. ALCI2019 Deferred
06.11.2019

IIQ File RLA File lLic.No/Date:0810145354

: 01/87/050/001 30/AM20/ [:08/24/040/00063/AM20/ 24052019

' l)LCISl()n : Ihc committce con‘ndcrcd the casc as s per ag(.nda and notcd that a DL was 1ssucd to
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'1hc firm . However, firm has not replied the DI, 'I‘Hercf'urc,'commillc;cuaécidcd that a final reminder
ito firm in this regard may be issucd and deferred the casc

{ Case No.:20/5/87- 'Party Name: SHRINATH ~ Meet NoMate:11/87-  Status:
I jALC1/2019 ROTO PACK PVT LD, ALC1/2019 Deferred
o ; 06.11.2019 ‘

HQ File RLA File Lic.No/Date:0910067569 '

22 :01/87/050/0013 1/AM?20/ :09/24/040/00065/AM20/ 24.05.2019

" |Decision ¢ The committee considered the CAsc as per agenda and noted that firm was requested
jon 16.09.2019 for Hard Copy of the application. However, the same has not been received.

j
. iTherefore, committee decided that a final reminder to firm in this regard may be issued and deferred
I

'the case

Case No.:21/5/87- [Party Name: WINDSON Mecet No/Date:11/87- ‘Status:

ALCI1/2019 CHEMICAL PVT.LTD. ALCI1/72019 Deferred
06.11.2019

'HQ File RLA File 'Lic.Nt)/Datc:SZ10043065 '

23 :.'0 1/87/050/00132/AM20/ ':52/24/040/00008/AM20/ 24.05.2019

[ - Y - - ) ) .
I\Di:ClSl()n ¢ The committec considered the casc as per agenda and noted that a DL was 1ssued to
i ithe firm . However, firm has not replicd the DL Therefore, commitice decided that a final reminder

. to firm in this regard may be issued and deferred the case
' {Case Nn.:-JUSIS’_]- N ) i'Party Name: MOTIBA Meet No?l‘)agc:l 1/87- 'Status:
. IALC1/2019 ;SILICONE PRIVATE ALC1/2019 'Deferred

(LIMITED 06.11.2019

24 'HQ File 'RLA File © Lic.No/Date:081014540

1201/87/050/00142/AM20/ "08/24/040/00077/AM20/ 29.05.2019

| : _ .
|Dacision * The committee considered the case ag per agenda and decided to defer the matter for
. iexamination of the case by TEC{SK} and Department of Chemicals and Petro Chemicals

|Case No.:34/5/87- ‘Party Name: PORUS Meet No/Date:11/87- Status;
, 'ALC12019 LABORATORIES ALCI2019 Deferred
| PRIVATE LIMITED 06.11.2019
. HQ File RLA File Lic.No/Date:0910067602

25 :01/87/050/00145/AM20/ 109/24/040/00087/AM20/ 30.05.2019

| s - . )

Decision : The committee considered the case as per agenda and noted that firm was requested

on 16.09.2019 for Hard Copy of the application. However, the same has not been received.

{Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred

! 'the casc
;éase No.3s/5/87- Party Name: WACKLIR Meet No/Date:11/87-  Statuss
ALC1/2019 METROARK CHEMICALS ALC1/2019 Deferred
o PVTLTD 06.11.2019
' MO File iRLA Filc Lic.No/Date:0210209210

26 01/87/050/001 46/AM20/ l:02/2A’1/040/’00024//\1\/120/ 30.05.2019

‘Decision : The committee considercd the case as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals on 17.09.2019 and the same are
tjawaited. Therefore, commitice decided to defer the case.

27 Case No.:36/5/87- Parly Name: WELSPUN  Mcet No/Date:11/87-  Status:
10
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30

ALCI2018 |IIOORINGII\/IIILD T ALCI2019 -Ii)—éf:(:i;red
o ! 06.11.2019
Q File " IRLA File " 'Lic.No/Date:0910067610|

:01/87/050/00147/AM20/ 1:09/24/040/00044/AM20/ 31.05.2019

Decision : The committee considered the case as per agenda and noted that {irm was requested
on 02.05.2019 for Hard Copy of the application. Howcver, the same has not been received.
“I'hercfore, commitice decided that a final reminder 1o firm in this regard may be issued and deferred
the case

* [case Nox :37/5/87-  [Party Namc: WELSPUN  Mcct NoDatc: 11/87-  |Status:
'ALC1/2019 FLOORING LIMITED ALC1/2019 Deferred
: 06.11.2019
HQ File [RLA File " Lic.No/Date:0910067611 |

0 ]/87/050/00 148/AM20/ 09/24/040/00045//\\420/ 31.05.2019

Decision : The committee considered the casc as per agenda and noted that firm was requested
[on 16.09.2019 for Hard Copy of the application. However, the same has not been reccived,
;Therefore, committee decided that a final reminder to firm in this regard may be issued and dcfcrrcd
lhc casc

1Case No.:38/5/87- Party Name: CRIIST Meet No/Datc:11/87- 'Status:

ALC1/2019 COMPOSITES & ALCI1/2019 Deferred
PLASTICS PVT. L.TD. 06.11.2019

HQ File RLA File Lic.No/Datc: 0810145425

0]/87/050/00149//\1\420/ i 08/24/040/00079/AM20/ 31 05 2019

DLusmn The comm1llce consider Ld thc casc as per ag,cndq and dcc1dcd to defer the mattcr t"or

cxammatlon ofthc casc by TI C{DNM}

Case No.:48/5/87- - Parly Name: STIC-ON * Mect No/Date:11/87- Status:

ALC1/2019 'PAPLRS PVT LTD ALC1/2019 Approved
06.11.2019

HQ File ‘RLA File Lic.No/Datc:0910067632

:0 1/87/050f00159//\M20f :09/24/040/001 10/AM20/ 06.06.2019

Decision : Based on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their communication No. P-47011/234/2019/-TSW dated 04.11.2019,
Committee decided to ratify license as under:

EXPORT ITEM | QUANITY IMPORTITEM | QUANITY ]
Rccommcndcd

BOPP FILM-60 MICRONS
18q.mt | -+/- 10%-WHITE- 1.045q.mt
VARIOUS WIDTHS

RELEASL BASE PAPER-
GLASSINIE-60 GSM -H/-
10%-VARIQUS 1.045q.mt
COLOURS-VARIOUS
WIDTHS o
ADIIESIVE (55% Solid /-
10%) (Water

SELF  ADHESIVE
FILM BOPP WHITL
(130 GSM -+~ 10%)

042K
Bascd)/ACRYLIC 0.042Kg
EMULSION
I Not aliowed as no
Sil. IC(}_N___ o past__consumption
11
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data is given and it
is also not
mentioned in SION

b

Case Nu;:4§/5/87- iParly Name: STIC-ON Meet No/Date:11/87- Status:

ALC1/2019 PAPERS PVT LLTD IALC1/2019 ‘Approved
106.11.2019 f

'HQ File IRLA File Lic.No/Datc:0910067633

:01/87/050/00160/AM20/

' RA may take consequential action as pcr_'__Policy / Procedurcs

1
§

1:09/24/040/001 09/ AM20/ l06.06‘2019

‘Decision : Based on the technical comments of Department for Promotion of Industry and
iInternal Trade furnished vide their communication No. P-47011/174/2019/-TSW dated 04.11 2019,
Committee decided to ratify licensc as under:

'

EXPORT ITEM QUANITY | JMPORT ITEM QUANITY
Recommended
EIEJI_E,)I; ADHISIVE FILM ROPP FTLM.50
A 0/
CLEAR/TRANSPARENT 1Squmt | MICRONS /- 10% 1.04Sq.mt

(125 GSM /- 10%)

CLEAR/TRANSPARENT-
VARIQUS WIDTHS

"RELEASY: BASE PAPER-
GLASSINE-60 GSM /-

" Case No.:50/5/87-

ALC1/2019
IHQ File
01/87/050/0016 1/AM20/

__RA may take consequential action as per Policy / Procedures

'Party Name: WACKER
METROARK CHEMICALS ALC1/2019

PV LTD
RLA File
102/24/040/00032/ AM20/

10%-VARIQUS 1.045q.mt
COLOURS-VARIOQUS
. WIDTHS -

ADHESIVL (55% Solid/-

[0%) (Water

Based/ACRYLIC 0.042Ke

1MULSION ~
Not allowed as
no past
consumption

SILICON data is given and

it is also not
mentioned in
SION

Mecet No/Date:11/87-  Status:
iDeferred

06.11.2019

‘Lic.No/Datc:0210209233 '
10.06.2019

by s s o ‘ o :
Decision : The committee considered the case as per agenda and noted that comments were
Esoug,ht from Department of Chemicals and Petro Chemicals on 17.09.2019 and the same arc
‘awaited. Thercfore, commitice decided to defer the case.

3]

!

Case No.:51/5/87- Party Name: WACKER ~ Meet No/Date:11/87-  Status;
ALC1/2019 IMETROARK CHEMICALS .ALC1/2019 iDeferred
PVT LTD 06.11.2019 !
HQFile RLA File " 'Lic.No/Date:0210209234
:01/87/050/00162/AM0/  102/24/040/00034/AM20/  10.06.2019

12
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‘Decision : The committee considered the cas
sought from Department of Chemicals and Petro Chemicals on 17.09.2019 and the same are

tawaited. Therefore, committee decided to defer the case.

 |Case No.:55/5/87-

* [Party Name: PIONEER

IAT.C1/2019 POLYLEATHERS ALC1/2019
: ILIMITED 06.11.2019
HQ File IRILA File

:01/87/050/00166/AM20/
ll)ccision :

:05/24/040/001 SO/AM20/

" Meet No/Date: 11/87-

¢ as per agenda and noted that comments were

(Status:
Deferred

Lic.No/Datc:0510410908 !

12.06.2018

b

The Committee considered the case as per agenda and decided to issue deficiency

| sletter to the authorization holder for submission of the following information and deferred the case:-

-a) Technical descriptions/specifications, percentage composition (by weight) of the products to be

; icxported.

'b) Detailed manufacturing process along with technical justification for wastages claimed at cach
34 'stage and cach of the materials required in the manufacturing process.

‘c) Chemical name, Technical specifications of items proposed to be imported.

iindicated.

id) Whether the scrap generated in the process is being reused or not. If not the technical Justification
for its non-use may be furnished. If the scrap is being sold, the sale value/commereial value may be:

: :c) Material balance indicating calculative statement of the requirement of each of item for '

manufacture of each of export product

if) Bifurcated quantity of Export for cach GSM

" ICase No.:67/5/87- Party Name: WACKER
lALC12019
PVT LTD
HQ File RLA File

35..01/87/050/00178/AM20/

1:02/24/040/00037/AM20/

j g)Percentage net content of fabric in export product GSM wise

06.11.2019

" Meet No/Date:11/87-
METROARK CHEMICALS ALCI1/2019

?gtm:;tus:- .
Deferred

" Lic.No/Date:0210209255 .

14.06.2019

| Decision : The committee considered the casc as per agenda and noted that comments were

| jawaited. Therefore, commitiee decided to defer the case.

|
!

IHQ File RLA File

© 01/87/050/00190/AM20/

|
36

E WECasc No.:3/8/87-ALC1/20 vl.;"[PmarlyNamé': SMICOATED
| |PRODUCTS PVT. LTD.

:03/95/040/00242/AM20/

ALC1/2019
06.11.2019

'Mcet No/Date: 1 £/87-

Isought from Department of Chemicals and Pelro Chemicals on 17.09.2019 and the same are

M%Sta}us:
jApproved

" Lic.No/Date:0310829726

17.06.2019

EDcciSi()n i Based on the cxamination of the case of firm by Technical Expert (Consultant {SK})

lin File No. 01/87/050/00190/AM20, the Committee decided to ratify the license as under:-
P EXPORT ITEM QUANITY IMPORT ITEM QUANITY
ﬁcifﬁd{‘f;";.l Polythelene (PI) Film
olythelene Film 1500000Sq.meter | Thickness 90 microns - | 1560000Sg.meter
(166 gsm-+- 10%) 15%

13
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! i - - oo e e
[ Adhesive (55% solid

| water bascd) 600008q.meter

i (Glassine Paper (60 gsm

| - 10%) j i & | 1560000Sgmeter

. RA may take cnnsequcnlml actmn as pcr Pohcy !/ Procedures o o

i [Case No.75/5/87- Party Name: GUNJAN Moot No/Date:11/87-  Status:

' JALC1/2019 PAINIS LIMITED ALCI1/2019 Deferred

i i g 06.11.2019 ;

‘ I'IIQ rllc - it — - S e m h — o s v [ — [ s

[RLA File ‘Lic.No/Date:0810145536 |
137 01/87/050/00186/AM20/ :08/24/040/00036/AM20/  18.06.2019 .

: 11)(‘.C181()l1 The committee ccms1dcrcd the casc as per agcnda and noted that ﬁrm was rcqucstc.d
¢ on 16.09.2019 for Hard Copy of the application. However, the samc has not been received.
t  iTherefore, committee decided that a final reminder to firm in this regard may be issued and deferred

ithe casc |
| iCase No.:1/8/87-ALC1/2019 [Party Name: WACKER Moot No/Date:11/87-  iStatus:
METROARK CHEMICALS  ALC1/2019 IDeferred
IPVT LID 06.11.2019
HQ File T RLAFle " Lic.No/Date:0210209278

!38 8 01/87/050/00188//\1\/[20/ I 02/24/040/00047//\1\/[20/ 21 06 2019

Decision : The committee considered the casc as per agcnda and noted that comments were |
isought from Department of Chemicals and Petro Chemicals on 17.09.2019 and the samc are
¢ awaited. Therefore, committee decided to defer the case.

i !Case No.:5/8/87-ALC1/2019 Party Name: CREST Meet No/Date:11/87- {Status;

| COMPOSIITS & ALCI1/2019 [Deferred

i PLASTICS PVT. LTD. 06.11.2019 | -
139 1Q Yile " |RLA File Lic.No/Datc:0810145564 :

i 01/87/050/00192/AM20/ 08/24/040/00098//\1\420/ 25 06.2019

! gl)ccxsmn JThe commxltcc consxdercd the case as per apenda and dcmdcd to dcfer the matter for
’ Ecxammauon of the case by I[ C{DNM1

2 ‘Case No.:6/8/87-A1.C1/2019 [Party Name: TANGERINE ~ Mcct No/Date:11/87-  [Status:

DI SIGN PVT. L.TD. ALCI/2019 Deferred
06.11.2019 ;
L NQFile 'RLA File Lic.No/Date:0510411046

40 01/87/050/00193//\1\/120/ 05/24/040/00165//\1\/120/ 25.06.2019

‘Decision : Ihc committee consudcrcd the case as per agenda and noted that firm was requested |
| on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
I'I'hcrcforc, commiitice decided that a final reminder to firm in this regard may be issued and deferred
the case :

i ‘c‘asc No.:7/8/87-ALC1/2019 [Party Name: TANGERINE  Meet No/Date: 11/87-  Status:

; !DL‘%IGN PV, LD, ALC1/2019 Deferred
: ! 06.11.2019
41 /HQ File i TIRLA File " 7 Lic.No/Date:0510411047

I: 01/87/050/00194/AM20/ 05/24/040/00164/AM20/ 25.06.2019

1Dcusmn The commmu: conmdc.rcd the case as per agenda and noted that ﬁrm was requested
jion 02.09.2019 for Hard Copy of the application. However, the same has not been reccived.

i
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T'herefore, committee decided that a final reminder to firm in this rcg_a}dﬂ;ﬁ.a;f)émis_s-ua and deferred

oo
Lo
| lthc case

| (Case No.:8/8/87- © jPartyName: VACMET Mot NoMDato 1 /87 Status:
- ALC12019 INDIA LTD, IALC1/2019 ‘Withdrawn
! 106.11.2019

42 HQFile IRLA File ILic.No/Date:0610039212

:01/87/050/00195/AM20/ :06/24/040/00017/AM20/ 25.06.2019

Decision : The committce considered the request of the firm, wherein firm has requested not to
" fix norms. ‘Therefore, committee decided to withdraw the case.

5 :Case 1*0.:10/8/87- “ gParty Name: UNIFORM Meet No/Mate: 11/87- Status:
' iALC1/2019 SYNTHETICS ALCH/2019 ‘Deferred

! ! 06.11.2019 g
43 1HQ File IRLA File " Lic.No/Date:0310829930 |
t01/87/050/00197/AM20/  |:03/95/040/00289/AM20/  26.06.2019

E ll)ecision ¢ The committec considered the casc as per agenda and decided to defer the matter for
icxamination of the casc by TEC{DNM}

" TiCase No.14/8/87- IParty Name: SHRINATH ~ Mect No/Date:11/87-  Status:

| ALC1/2019 ROTO PACK PVT ITD.  {ALC1/2019 Deferred
: ‘ 06.11.2019 :

| HQ File IRILA File " Lic.No/Date:0910067714 ;‘

|44 :01/87/050/0020 1/AM20/ 1:09/24/040/001 54/AM20/ 27.06.2019

i IDecision : The committee considered the casc as per agenda and noted that firm was requested
i on 02.09.2019 for Hard Copy of the application. However, the same has not been recejved.
Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred

the casc

‘Case No.:15/8/87- Party Name: WACKER {Mcet No/Datc:11/87- ?Status:

ALC1/2019 IMETROARK CHEMICALS [ALC1/2019 Deferred
. PVILID l06.11.2019 ; '
£ et = e s n S e s ot i e s i o g e o o e -
s !HQ File IRLA File Lic.No/Date:021 0209207 |

i

:01/87/050/00202/AM20/ 5:02/24/040/00052/AM20/ 127.06.2019

iDecision : The committec considered the casc as per agenda and noted that comments were
!sought from Department of Chemicals and Petro Chemicals on 17.09.2019 and the samc arc
Jawaited. Thercfore, committee decided to defer the case.

i mléase No.:17/8/87- ) gParty Nam(.NANO]II ............. yMcct No/Date:11/87- :gtatus:
JALCUZOIQ TECHNOILOGILS _ALCl/ZOlQ Deferred
. PRIVATE LIMITED 06.11.2019
HQ File IRLA File " Lic.No/Datc:6110001602 *

146 ,:01/87/050/00204/AM20/ 61/24/040/00003/AM20/ 28.06.2019
!
i

iDecision : The committee considered the case as per agenda and noted that firm was requested
jon 02.09.2019 for Hard Copy of the application. Howcver, the same has not been received,
} f’l‘hcrcforc, committee decided that a final reminder to firm in this regard may be issucd and deferred
[the casc

wﬁ)a-lny Na[;;c: FISHFA ,K/Iccl No/ﬁa;c:] V87 !S—talils:
[RUBBERS LIMITED ALC1/2019 Deferred

E47 i.C"asc No.:20/8/87- et No
"ALC1/2019
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i

06.11.2019

HQ File ' RLA File Lic.No/Date:2410042796
:01/87/050/00207/AM20/  ':24/24/040/00003/AM20/  28.06.20]9

'Decision : The committce considered the case as per agenda and noted that firm was requested
jon 02.09.2019 for Hard Copy of the application. However, the same has not been received.
[Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred
ithe case

Case No..21/8/87- Party Name: GOLDEN Mot No/Date:11/87-  Status:
ALC1/2019 ‘ROLLS PVT 11D ALC1/2019 Deferred

: ' 06.11.2019

HQ File IRLA Tile Lic.No/Date:3310030559
:01/87/050/00208/AM20/  1:33/24/040/00009/AM20/  28.06.2019 i |

\Decision : The committee considered the casc as per agenda and noted that firm was requested
on 02.09.2019 for Hard Copy of the application. Towever, the same has not been received.
"Thercfore, committee decided that a final reminder to firm in this regard may be issued and deferred
the case

!

«Case No.: 18/8/8"!: iPany Name: GANPATI Meet No/Datc:11/87- Status:

ALC1/2019 PIPES ALCI1/2019 iDeferred
; '06.11.2019

HQ File RLA File Lic.No/Date:0510411106

101/87/050/00205/AM20/ 1:05/23/040/00133/AM20/ 01.07.2019

SR : : . e e
Decision : The committee considered the casc as per agenda and noted that firm was requested
'on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred
Ahe case

{Case No.:19/8/87- “Party Namc: BAGLA ~ Meet No/Datc:11/87-  Status:

IALC1/2019 [POLIFILMS LIMITED ALC1/2019 Deferred
: 06.11.2019 .

HQ File IRLA Filc ILic.No/Date:0510411110

:01/87/050/00206/AM20/  :05/23/040/00099/AM20/  01.07.2019

Decision : The committee considered the case as per agenda and noted that {irm was requested
‘on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred
the casc

Case No.:28/8/87- Party Name: |Mc—:;tu No/Date:]1/87- i.étatl;s:

ALC1/2019 CONSOLIDATED WOOD  |ALCI1/2019 ‘Deferred
INDUSTRINES 106.11.2019

HQ File 7 RLATFile ‘Lic.No/Date: 1010060219

1:01/87/050/002 1 5/AM?20/ h 0/24/040/00028/AM20/ 03.07.2019

r

Jl)ecision : The committee considered the casc as per agenda and noted that firm was requested
on 02.09.2019 for Hard Copy of thc application. However, the same has not been received, !
, Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred -
'the casc.
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! ICase No.:30/8/87-
ALC1/2019

HQ File
:01/87/050/00217/AM20/

Decision :

w“Pa“rﬂly Name:
{CONTINENTAL INDIA -
PRIVATE LIMITED
RILA File
1:05/23/040/00 142/ AM20/

Meet No/Date: | 1/8,7‘,_% o émtatus:
ALCI1/2019 Approved
06.11.2019

" Lic.No/Datc:0510411145

03.07.2019

Based on the technical comments of Department for Promotion of Industry and

Internal Trade furnished vide their communication No. P-47011/289/2019/-TSW datcd 04.11 2019,
Commitice decided to ratify license as under:

1 EXPORTITEM | QUANITY [  IMPORTITEM QUANITY ]
52 RECOMMENDED PIR
T R _ | 100KG OF EXPORT
T Radial T
[ruck Radial Tyre 278176Kg | Natural Rubber 32.66Kg
Synthetic Rubber-SBR 5.70Kg
| Carbon Black 1.56Kg
o Polybutadcne Rubber 6.51Kg
', | RA may take consequential action as per Policy / Procedures ]
Casc No.:31/8/87- Party Name: Meet No/Date:11/87-  Status:
ALC1/2019 'CONTINENTAL INDIA  ALC1/2019 Approved
PRIVATE LIMITED 06.11.2019
HQ File i RLA File Lic.No/Date:0510411146
03.07.2019 :

101/87/050/00218/AM20/

:05/23/040/0014 1/AM20/

‘Decision : Based on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their communication No. P-47011/289/2019/-TSW dated 04.11.2019,
Committee decided to ratify license as under:

EXPORT ITEM | QUANITY IMPORT ITEM QUANITY
33 RECOMMENDED PER
I e | 100KG OF EXPORT
Truck Radial Tyre
388622Kg | Natural Rubber 32.66Kg
Synthetic Rubber-SBR 5.70Kg
Carbon Black 1.56Kg
Polybutadene Rubber 6.51Kg
—_lig\ may take const_:t-lucniiﬁal action as per Policy / Procedures 7 __“"_ -
Casc No.:33/8/87- 'Party Name: AUTUS Mcet No/Date:11/87-  Status:
ALC1/2019 INTERNATIONAL ALCH2019 Deferred
| 06.11.2019
. HQFle 7 RLATFle  Lic.No/Date:3110067463
'54 :01/87/050/00220/AM20/  1:31/83/040/00055/AM20/  '04.07.2019

Decision : The committec considered the case as per agenda and noted that firm was requested .
on 02.09.2019 for Hard Copy of the application. However, the same has not been reccived.
Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred

i the case
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‘55

57

58

CascNo.:34/8/87-  Party Name: SUNLINK  Meot No/Date:11/87-

| 'Status:

ALC1/2019 'PHOTOVOLTAIC ALC1/2019 Deferred
[PRIVATE LIMITED 06.11.2019

'HQ Tile RLA File " Lic.No/Date:3110067464

1:01/87/050/0022 1/AM20/ :31/83/040/00053/AM20/ 05.07.2019

JDecision : The committee considered the case as per agenda and noted that firm was requested
on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred
the casc

Case No.:36/8/87- " Party Namc: MANGALAM  Meet No/Date:11/87-  Status:
ALC1/2019 'ORGANICS LIMITED ALCI/2019 Deferred
(FORMERLY 06.11.2019
DUJODWAILA
HQ File RLA File Lic.No/Datc:0310830155

:01/87/050/00223/AM20/ 1:03/95/040/00077/AM20/ 08.07.2019

Deccision : The committec considered the case as per agenda and noted that firm was requested
on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
‘Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred
the casc

Case No.:37/8/87- Party Name: ELASTOMER  Mcet No/Date:11/87- Status:
ALC1/2019 IINDIA ALCI/2019 ‘Deferred
MFG.CO.(PROP.ATUL]  06.11.2019 ;
ISHATT)
HQ File RLA File Lic.No/Datc:31 10067467

:01/87/050/00224/AM20/ :31/83/040/00057/AM20/ 08.07.2019

Decision : The committee considered the casc as per agenda and decided to defer the matter for
examination of the casc by DPIIT

Casc No.:38/8/87- iParty Name: Mect No/Date: 1 1/87- IStatus:
ALC1/2019 [INTERNATIONAL ALCI1/2019 Deferred
ICONVEYORS LIMITED 06.11.2019

HQFl " imﬁ/\"f-‘“ifé“mm T 7 Lic.No/Mate:0310830271

:01/87/050/00225/AM20/ :03/94/040/00300/AM20/ 12.07.2019

Decision @ The Committee considered the case as per agenda and decided to issue deficicncy
letter to the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, pereentage compasition (by weight) of the products to be
cxported.

'b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposcd to be imported.

d) Whether the scrap gencrated in the process is being reused or not. If not the technical justification
for its non-use may be furnished. IM the scrap is being sold, the sale value/commercial value may be
indicated.

¢) Material balance indicating caleulative statement of the requirement of each of item for
manufacture of cach of export product
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(Case No.:39/8/87- ‘Party Namc: Mect No/Date:11/87-  [Status:

; :iALle2019 INTERNATIONAL ALCL/2019 Deferred
[ ICONVEYORS LIMITED 06.11.2019
[HQ File RLA File ILic.No/Date: 0310830273 '
E:02/87/050/00226/AM20/ 03/94/ 40/0030i/AM20." 12.07.2019 !

‘Du:isi()n : Ihc Committec con51dcrcd the casc as per agcnda and decided to issue deficicncy
Slcttcr to the authorization holder for submission of the following information and deferred the case:-

a) Technical descriptions/specifications, percentage composition (by weight) of the preducts to be

cxported.
E59 |

3
I
!
|
; ib) Detailed manufacturing process aiong with technical justification for wastages claimed at cach,

istage and cach of the materials required in the manufacturing process. ‘

:¢) Chemical name, Technical specifications of items proposed to be imported.

«d) Whether the scrap generated in the process is being reused or not. If not the technical justification
for its non-use may be furnished. If the scrap is being soid, the sale value/commercial valuc may be
‘indicated.

i
i¢) Material balance indicating calculative statement of the requircment of cach of item for

Jmanufacturc of cach of cxport product

" Casc No.:40/8/87- [Party Name: ‘Meet No/Date:11/87-  [Status: |
E 1ALC1/2019 INTERNATIONAL :ALC 1/2019 iDcfcrrcd
. ICONVEYORS LIMI TED 06.11.20]19

. rHQ File RLA File " Lic.No/Datc:031 083"6'274 |

01/87/050/00227/AM20/ ' :03/94/040/00302/AM20/ 12.07.2019

Decxsmn The Committec considered the case as per agenda and decided issuc deficiency letter
!to the authorization holder for submission of the following information and deferred the case:-

| a) Technical descriptions/specifications, percentapge composition (by weight) of the products to be
.exported. ‘
0

+'b) Detailed manufacturing process along with technical justification for wastages claimed at each -
- ‘'stape and each of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification
Ifor its non-use may be furnished. If the scrap is being sold, the sale vatue/commercial valuc may be
lindicated.

£

‘L) Matcrial balance indicating calculative statement of the requirement of cach of item for
'manufacture of each of cxport producl g

* {Case No.:41/8/87- " Party Name: ZENITH  Meet No/Date:11/87-  |Status:
jAI C1/2019 INDUSTRIAL RUBBER  ALCI/2019 ‘Approved
, PRODUCTS PVT. ITD  '06.11.2019
’ !HQ ¥ie =~ RLAFile Lic.No/Date:0310830280 '

'61 1:01/87/050/00228/AM20/  :03/95/040/00358/AM20/  15.07.2019

‘Decision: Based on the technical comments of Department for Promotion of Industry and
iInternal Trade furnished vide their communication No. P-47011/141/2019/-TSW dated 04.11.2019
Committee decided to ratify license as under: ‘

19

:&\/fa ’)’ Frr s,



162

163

H
i

i
|

64

!
5
'

| QUANITY IMPORT ITEM QUANITY

RECOMMENDED IN KG
| FOR UNIT KG OF
'RESULTANT PRODUCT

.+ | RUBBER FLOOR
COVERINGS & 300000Kg | NATURAL RUBBER 0.180
MATS o ] o o
IEPDM SYNTHETIC.
L lrumim 0.250
E ZINC OXIDE T T oms
‘ ANTIOXIDANT: 0.008
| KUMANOX. IONOL | .
, ACCELERATOR: CBS 0.015 |
o _ _| TITANIUM DI-OXIDE | 0.025 | °
BONDING AGENT: S '
| piic 4000 B 0.015
. BASE QI T-110 0.067
B STIEARIC ACID __ 0.012
. COUPLING AGENT:
SL60 B 0.008
CONSUMABLIS: 0,006

SILICON EMULSION

' PACKING N ]
f MATERIAL: PLASTIC 300 Numbers (for cxport of
PALLETS 300000K g)

Note: 1. There should be a value cap on Antioxidant/Retarder/Accelerator as per

General Note 8 of Rubber Chemicals of Hand Book of Procedure Vol. 11.

2. All the plastic pallets will be exported back along with the export item.
_ RA may take consequential action as per Policy / Procedures

CaseNo.:43/8/87-  IParty Name: VARIOFIL  Meet No/Date:11/87-  [Status:
[ALC1/2019 INDUSTRIES ;ALC1/2019 iDeferred .
| 106.11.2019 | :
HQ¥ie  [RLAFle "~ Lic.No/Datc:2410042810
01/87/050/00230/AM20/ (:24/24/040/000 1 B/AM20/ 16.07.2019
Decision : The committee considered the case as per agenda and noted that finn was requested
'on 02.09.2019 for Hard Copy of the application. However, the samc has not been received,
Thercfore, cormittee decided that a final reminder to firm in this regard may be issued and deferred
the casc
f[Case No.:52/8/87- SParty Name: KHANNA Micet No/Date: 1 1/87- Status:
ALC1/2019 POLYRIB(P)LLTD., ALLC12019 Deferred

06.11.2019 '
HQFile RLA File " Lic.No/Date:0610039247
L:01/87/050/00239/AM20/ 1:06/24/040/0003 1/AM20/ 22072019
IDecision : The committee considered the case as per agenda and noted that firm was requested
lon ©2.09.2019 for Hard Copy of the application. T{owever, the same has not been received. |
ITherefore, committee decided that a final reminder to firm in this regard may be issued and deferred
the casc ,
iCase No.:53/8/87- o ﬁ;arty Name: ASHKA Mect No/Date:11/87- jStatus: -
IALC1/2019 IMPORT EXPORT ALC1/2019 Deferred

06.11.2019
HQ File 'RLA File Lic.No/Date:0210209321
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FOL/BTI0S0/00240/AM20/ . L02724/040/00057IAMAD)  23.07.2019 E

Decision : The committee considered the casc as per agenda and noted that firm was re:;ucstcd
ion 02.09.2019 for Hard Copy of the application. However, the same has not beeg reeeived.
ITherefore, committee decided that a final reminder to firm in this regard may be issued and deferred ©

the case
. /CaseNo.55/8/87-  [Party Name: DELTA Moot No/Date:] 1/g7. Status:
ALC1/2019 'THERMOFORMERS ALCI1/2019 Deferred
| | 06.11.2019
HQ File {RLA ¥ilc Lic.No/Date:0310830529 |
| L01/87/050/00242/AM20/  1:03/94/040/00334/AM20/ -

24.07.2019 i

‘Decision : The Committee considered the case as per agenda and decided issuc deficieney letter
65 1o the authorization holder for submission of the following information and deferred the case:-
a) Net weight of Export Product

Ib) Material balance between Import and Iixport taking wastage into account l

:c) Commercial value of wastage generated

'Case No...:wsmé}ti/s?-" o EParty Name: VEER Meet No/Date:11/87- Status;
ALC1/2019 [PLASTICS PRIVATE ALC1/2019 Withdrawn
o |LIMITED 06.11.2019
l66 !HQ File  RLATlE  [Lic.No/Date:08 1014579t |
| D1/87/050/00243/AM20/  |:08/24/040/00451/AM19/ 24.07.2019 :

+;Decision : The committec considered the casc as per agenda and decided to withdraw the same as
. per firm’s request.

Case No.:58/8/87- ;Party Name: TANGLERINE Meet No/Date:11/87- Status:
ALCL/2019 {DESIGN PVT. 11D, ALCI1/2019 Deferred
co ! 06.11.2019
167 HQ File RLA Filc Lic.No/Date:051041 1359 -
é S01/87/050/00245/ AM 20/ 1:05/24/040/00246/AM20/

25.07.2019

Decision : The committce considered the case as per agenda and decided to defer the matter for
| |examination of the casc by DPIIT

'Case N0.:59/8/87-  Party Name: TANGERINE ‘Meet No/Date: ! 1/87- |Status:
| ALci2019 DESIGN PVT. 11D, ALC1/2019 Transferred
06.11.2019

‘ “HQ”}“‘“HCWM R T
198 LOT/87I0S0/00246/AM20/  -057241040/00245/AM20/ 125 07 2019

Decision : The committee considercd the request of firm wherein it was mentioned that their
Lxport Product is leather. Therefore,  committee decided to transfer the case to Norms
‘Committee-V,

|
£

o Case No.:ﬁl/8/87- Party Name: COCO-LATEX ‘Meet No/Date: | 1/87- Status:
ALC1/2019 EXPORTS PRIVATE ‘AI.C1/20]9 Withdrawn
69 1 [LIMITED :06.11.2019
HQFile T RLATe V Lic.No/Date: 1010060230

SOIB7/0S/00248/AM20/  110/24/040/00033/AM2D/  125.07.2019
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i

;Dccisi()n : The committee considered the reply of the firm, wherein firm has
have surrendered the license, Therefore, committec decided 10 withdraw the case.

intimated that they

l’ [Case No.:62/8/87. Party Name:MRLTYRES Moot No/Date:11/87.  Status:

| ALC1/2019 ILIMITED ALC1/2019 Deferred
. i 06.11.2019 =

70 EHQ File RLA File Lic.No/Date:0510411375

'
i

:01/87/050/00249/ AM20/ :05/24/040/00235/AM20/ 26.07.2019

Decision : The committee considered the case ag per agenda and decided to defer the matter for
examination of the case by DPIIT

‘Case Nn.:70“/:8/87- 7 iParty Namé: INDICA Meet No/Date: 11/87- Status:
[ALC1/2019 CONVEYORS LIMITED  ALC1/2019 Approved
; [ 06.11.2019 ;

IHQ File © RLAFE © Lic.No/Date:3010104764,

]:01/87/050/00257//\1\/120/ 1:30/24/040/00060/AM20/ 26.07.2019

Decision : Based on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their communication Ng. P-470] 1/290/2019/-TSW dated 04.11.2019,
ICommittcc decided to ratify licensc as under:

¢

PVC  CONVEYOR BELT
Net contents of (1) High
Tenacity Polyester Filament
Yarn 1000 D and above
162260 Kg (2) PVC Resin
132353 Kg (2)  Flamc
Resistant Plasticizer - Reofos

High Tenacity
Polycster Filament
Yarn 1000 D and
above

S00000K g 168750K g

l?li 308/ Isopropylate Triphenyl
! 1| Phosphate (IPPP) / Disflamol]
i pecmsoy e
. _ —— __ | PVCResin [35000Kg
! Flame Resistant
! Plasticizer .- Reofos
508/ Isopropylate
' Triphenyl  Phosphate 75000Kg,
! (IPPP) / Disflamoll
o . DPK e
j @mimony'l'rim_cidc . _10000Kg
i DOP / DINP Organic
[ | Chemical o 25060Kg
; T — ___ | Resorcinol 9000Kg
b - Zinc Borate 5000Kg_
o T | Mise.” Chem. ike
b CPwW, Antistatic 16000K g
' N _lAgents -
P Rtg_n—:gy_t_akc consequential action as per Policy /_I:rncedurcsﬁ - _
| |Case No.:71/8/87- Party Name: SERVEWELL ~ Meet No/MDate:11/87-  Status:
:ALC]/2019 ;HOUSEHOLD ALCI1/2019 Deferred
T2 APPLIANCES 06.11.2019 '
| {HQ File IRLA File Lic.No/Date:2410042829

1:01/87/050/00258/AM20/ 224/24/040/00022/AM20/ 26.07.2019
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iDecision : The committee considered the case as per agenda and noted that firn was requested
ion 02.09.2019 for Hard Copy of the application. However, the same has not been rceejved.
i'I'hercfore, committee decided that a final reminder to firm in this regard may be issued and deferred ‘

the casc
Case No.:65/8/87- ‘Party Name: TIME Mect No/Date: 11/87- Status:
‘* JALC1/2019 "TECHNOPLAST LD, ALCI/2019 Deferred
- ' 06.11.2019
'73 [HQ File !iRL/\ Filc Lic.No/Datc:03 10830636
:03/95/040/01385/AM 19/

<01/87/050/00252/AM20/ 29.07.2019

iDecision : The committee considered the casc as per agenda and decided to defer the matter for
%cxamination of the case by TEC{SK}

|
|
|
|

" |Case No.:66/8/87- ’Ef;rt_y Name: TATTVA Moot No/Dato:11/87- Status:
. IALC1/2019 IENTERPRISES LLP ALC1/2019 'Approved
L J 06.11.2019 ’

. “hiareT " o NP TR0G T

:01/87/050/00253/AM20/  1:03/95/040/00380/AM20/  '29.07.2019

iDecision : The committee considered the casc as per agenda and decided to ratify the licensc as |
i
under: ‘

[ EXPORT ITEM QUANITY IMPORT I'TEM QUANITY
74 BAGS OF - N
POLYLETHYLENE (MADE
OUT OF LDPE
GRANULLS &

. | REPROCESSED LLDPL: 200000Kg | LDPE GRANULLS 126000K g
| | GRANULES)
{CONTAINING LDPE

! | 60% & LLDPE 40%}
; REPROCESSED LLDPE

- I [cranuies | 00K
' |_ RA may take consequential action as per Policy / Procedures _ ]
| ICase No.:74/8/87- PParty Name: OCEAN Meet No/Date:11/87- Status:
. ALC1/2019 THERMOPLASTIC ALC1/2019 iApproved
| 'ELASTOMERS PRIVATE 106.11.2019
P LIMITED
i . .
HQ File ‘RLA File Lic.No/Datc:0510411391

i :01/87/050/00261/AM20/  :05/24/040/00255/AM20/ 29.07.2019

[Decision : The committee considered the case as per agenda and decided to ratify the license as
75 junder:

EXPORT ITEM QUANITY | TMPORTIIEM | QUANITY
! ; - - " 1. : LT
' | | THERMOPLASTIC SBS- THERMOPLASTIC
! RUBBER BLASTOMER ~  OIL |} ok e/Kg content
. ' | COMPOUND 18000Kg | EXTENDED ~STYRENE | - Fxport Product

BUTADIENE STYRENE
BLOCK CO-POLYMER
RA may fake consequential action as per Policy / Procedures
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|

Casc No.:78/8/87- IParty Name: SHRINATH  'Meet No/Date:11/87. [Status:

ALC1/2019 }ROTOPACK PRIVATE ALC1/2019 Deferred
! [LIMITED 06.11.2019 f
iIIQ File 'RLA File Lic.No/Date:0910067850 !

i76 :01/87/050/00265/AM20/ ;!:09/24/040/00220//\1\/120/ 30.07.2019

EDecision : The committee considered the casc as per agenda and noted that firm was requested ,
|on 02.09.2019 for Hard Copy of the application. However, the same has not been received. |

i Therefore, committee decided that a final reminder to firm in this rcgard may be issued and deferred !
}
i

[the easc
4Caﬂsc No.:79/8/87- “ sz“my Name: PACT © Mect No/Date:11/87- Status:
ALC1/2019 ICLOSURY SYSTEMS ALC1/2019 Deferred
_ (INDIA) PRIVATI 06.11.2019
o ILIMITED |
., 1HQ File “ RLA ¥ile  LieNobaworionis2sal

2 a01/87/050/00266/AM20/ :07/24/040/00098/ AM20/ 31.07.2019

| ‘Decision : The committee considered the case as per agenda and noted that firm was requested
lon 02.09.2019 for Hard Copy of the application. However, the same has not been received.

|
I . . . . . .
; i Thercfore, committee decided that a final reminder to firm in this regard may be issued and deferred

‘the case

| [CaseNo.gorsis7- [Party Name: UMASREE ~~ Meot No/Datc:11/87-  Status:
ALC1/2019 TEXPLASTPVT. LTD,  ALCI/2019 Deferred
3 ! 06.11.2019 ;
1o Fil RLA Tic Lic NoDate:0810145899

H
!
78 |:01/87/050/0026 7/ AM20/ [:08/24/040/00142/AM20/ 02.08.2019 :

'Decision : The committee considered the case as per agenda and noted that. firm was requested |
lon 02.09.2019 for Hard Copy of the application. However, the same has not been reccived. !
“Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred

‘the casc

(Case No.:87/8/87-  [Party Name: AAKASH Meet No/Datc:11/87-  [Status:
| IALCL2019 IPOLYFILMS LIMITED ~ |ALCI/2019 Deferred
| \ 106.11.2019 |
| HQTile [RLA File Lic.NoMate:5210043137

79 f:01/87/050/00274/AM20/ (:52/21/040/00083/AM20/ (05.08.2019 '
E . T — . . P — P .
. {Decision : The committee considered the case as per agenda and noted that firm was requested

;on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
? I'Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred !

! jthe casc

" [case No.:84/8/87- Party Name: GULNAR ~ Meet No/Date:11/87-  [Status:
' ALC1/2019 iPLASTICS PRIVATE 'ALCI1/2019 Deferred
L ILIMITED 06.11.2019 |

©HQ File ~ RLAFile © Lic.No/Datc:0310830825

'20 1:01/87/050/0027 1/AM20/ f:03/94/040/00354//\M20/ 06.08.2019

| T - . . o - . .
Decision : The Committec considercd the casc as per agenda and decided to issue deficicncy
letter to the authorization holder for submission of the following information and deferred the casc:-

i
'

i:;1) Percentage of net content of cach polymer in export produst
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|

Case No.:86/8/87-  Party Name: SAMPARK  Mect No/Date:1 1787 Status:

ALC1/2019 ANDUSTRIES LTD ALC1/2019 Do
’ : 06.11.2019
JHIQ File RLA File Lic.No/Datc:0510411453

5:0 1/87/050/00273/AM20/ :05/24/040/00263/AM20/ 06.08.2019

jDEciSion i The committee considered the case as per agenda and noted that firm was requested
‘on 02.09.2019 for Hard Copy of the application. However, the same has not been received.
ITherefore, comumittee decided that a final reminder to firm in this regard may be issued and deferred
ithe case '

ECase Nb-.:88/8/87- 7 gisany Name: VACMII Mcct No/Date:11/87- 'Status:
[ALC].QOI 9 !INDIA LTD. EALC 112019 Deferred :

| 06.11.2019 :
'HQ File - RLATFie Lic.No/Datc:0610039261 '

‘82 :01/87/050/00275/AM20/ 1:06/24/040/G002 7/ AM20/ 07.08.2019

3
t

‘83 01/87/050/00276/AM20/ :09/24/040/00247/AM20/ 08.08.2019

]

H
i
i
|

H

84 :01/87/050/00277/AM20/ 1 08/24/040/00150/AM20/

,
i

‘Decision : The committee considercd the casc as per agenda and noted that firm was requested
on 02.09.2019 for Hard Copy of the application. Howcver, the same has not been reeeived,
;Therefore, committee decided that a final reminder to firm in this repard may be issued and deferred
ithe casc

‘Case No.:89/8/87- """'”""";ﬁértyﬁ;}"ne;‘wlﬂdsi»uﬁ Meet No/Datc:11/87-  Status:
IALC1/2019 IFLOORING LIMITED ALC1/2019 Deferred
‘ 06.11.2019 i

1Q File ) CRLAFie 77 LicNo/MDate:0910067882 |

Decision : The comumittee considered the casc as per agenda and noted that firm was requested |
on 02.092019 for Hard Copy of the application. However, the samc has not been reccived. '
ITherefore, committee decided that a final reminder to firm in this regard may be issued and deferred
Ithe case

(Casc No.:90/8/87-  [Party Namo: CREST ~ Moct No/Date:11/87-  Status:

'ALC1/2019 .COMPOSITES & ALC1/2019 Deferred
PLASTICS PVT, 11D, 06.11.2019

HQ Fiie RLA File Lic.No/Date:0810145935

08.08.2019

Decision : The committee considered the case as per agenda and noted that firm was requested
jon 02.09.2019 for Hard Copy of the application. However, the same has not been received.
\Therefore, committee decided that a final reminder te firm in this regard may be issued and deferred
ithe case E

| Case No.:91/8/87- Party Namc: MANALI Meet No/Date:11/87- Status:

| ALC1/2019 PEFROCHEMICALS IALC1/2019 Deferred
: ILIMITED 06.11.2019

85 HQFile  [RLATLe 'Lic.No/Datc:0410165949

:01/87/050/00278/AM20/ 1:04/24/040/00057/AM1%/ 08.08.2019 !

EDecisiﬂn i The committee considered the casc as per agenda and decided to defer the matter for
lexamination of the case by TIEC{DNM]

;86‘ ‘Case No.:wEaJZ_ISIl;]'}; :jPartS/ Name: RMG Mcet No/Date:11/87- éSlat.us:
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E}\Lcuzow ~ [POLYVINYL INDIA TD. ALC1/2019
! 06.11.2019 ;
iRLA File Lic.No/Datc:0510411472 7~
:05/24/040/00260/AM20/  08.08.2019

! Deferre d

HQFile )
:01/87/050/00279/AM20/ :

iDecision ¢ The committee considered the case as per agenda and noted that firm was requested
ion 02.09.2019 for Hard Copy of the application. However, the samc has not been received.

“Therefore, committee decided that a final reminder to firm in this regard may be issued and deferred

the case

Case No.:36/9/87- [Party Name: ZENITH ~ Meet No/Date:11/87-  Status:
ALC1/2019 INDUSTRIAL RUBBER  ALC1/2019 \Approved |
! PRODUCTS PVT.LTD  06.11.2019 . |
HQ File CRLAFie 7 T LioNoMae0310831223) T

~O1/87/050/00315/AM20/  1:03/95/040/00475/AM20/  '26.08.2019 ;

Decision : Based on the technical comments of Department for Promotion of Industry and’
‘Internal Trade furnished vide their communication No. P-4701 1/46/2019/~TSW dated 04.11.2019,
Committee decided to ratify license as under:

H

[ EXPORT ITEM QUANITY IMPORT ITEM QUANITY
3 RECOMMIENDED IN !
; KG FOR UNIT KG Or :
. o __ . __ __| RESULTANT PRODUCT
RUBBER FLOOR . .
COVERINGS & 700000Kg | NATURAL RUBBER 0.097
0 : PALE CRIPE
MATS __ ,_ L
NATURAL RUBBER
e mss S o8
N o SYNTHETIC
RUBRBER SBR 0.160
SERIES 1502 )
ZINC OXIDE 0.02]
ANTIOXIDANT 0.008
i e |e | (NON-STAINING) | '
% ACCELERATORS :
_ e _Jess 0.009
T RIZTARDER PVI o 0003
o T 7 |rrANuM DL o
S e T
! SILANE BONDING
: | AGLENT SI-69 0.004
j CARBON BLACK o 0.080
! PLASTICIZER : PEG
’ S P
. | BASEQILT-TI0 _ 0.015
T | STEARIC ACID ) _ 0.009
T T 7T 7| CONSUMABLES :
; SILICON 0.004
% e e ol JEMULSION |
i PA(.:I.{.ING . 700 Numbers (for export !
l MATERIAL : of 700000K ) |
| _| PLASTIC PALLETS )
Note: 1. There should be a value ¢ap on Antioxidant/Retarder/Accelerator as per
.| General Note 8 of Rubber Chemicals of Hand Book of Procedure Vol. I1.
© | 2. All the plastic pallets will be cxported back along with the export item. B
i RA may take consequential action as per Policy / Proccdures o
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CaseNo:1/1U87-  [Party Namo: Mecct No/Date:11/87- [Status: |

| ALC1/2019 INTERNATIONAL 'ALC1/2019 Deferred
| CONVEYORS LIMITED  06.11.2019 ’
88 IHQ File |RLA File Lic.No/Datc:0310831295 |

:01/87/050/003 19/AM20/ 1:03/94/040/00429/AM20/ 29.08.2019

Decision : The committce considered the casc as per agenda and decided to defer the matter for

|
i
! icxammatlon ofthc casc by T C{SK}

ICase No.:2/11/87-  Parly Name: KANODIA  ‘Mect No/Date:1 /87 :Status:
/ALC1/2019 [TECHNOPLAST LIMITED  ALC1/2019 Deferred
, 06.11.2019
|89 111Q File IRLA File Lic.No/Date:051041 1683,

01/87/050/00320//\M20/ w 05/23/040/00212/AM20/ 29.08.2019

Decision : lhc commlttcc cons1dcrcd the case as per ag,cnda and dcc:dcd to dcf(_r the matter for
cxamination of the case by TEC{SK}

i iCase No.:3/11/87- Party Name: APOLLO Mcet No/Date:11/87- Status:
v JALC1/2019 PIPES LIMITED ALC1/2019 iDeferred
o | 06.11.2019 |

HQ File IRLA File - Lic.No/Mate:0510411684 |

90! 01/87/050/00321//\M20/ ¢ 05/23/040/00209/AM20/ 29.08.2019

\Dtusmn Ihc commtttcc con51dcr<.d the case as per abcnda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as per
para 6 of Policy Clrcular Ne. 23/2015 20 datcd 15 05 2019

ICase No.:4/11/87- !Party Name: APOLLO Meet No/Date: | 1/87- ?Status:

‘ALC1/2019 'PIPES LIMITED ALCL/2019 [Deferred
06.11.2019

'HQ File RLA File Lic.No/Date:051041 1685 ,

9 <01/87/050/00322/AM20/ ":05/23/040/002 1 (/AM20/ 29.08.2019

‘Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
| {application has not been received. Therefore, committee decided 1o obtain the same from firm as per
' 'para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

" [Case No:5/11/87-  IParty Name: APOLLO ~ ‘Moet NoMDate:11/87-  'Status:
ALCL2019 iPIPES LIMITED ALCI1/2019 Deferred

| ; 06.11.2019 ,
HQlllc - "~ RLA File 'Lic.No/Date:0510411686

92, 01/87/050/00323/A\/120/ t 05/23/040!0021 1/AM20/ 29.08.2019

DLC]Slon The commlltcc c0n51dcrcd the casc as per ag,cnda and noted that the Hard Copy of the
' application has not been received. Thercfore, committee decided to obtain the same from firm as per
' ipara 6 of Policy Circular No,23/2015-20 dated 15.05.2019

‘Case No.:6/11/87- “ Party Name: CEAT LD, © Meet No/Date: 11/87- Status:

ALC1/2019 ALC1/2019 Deferred
% 06.11.2019

"HQ File 7 RLATile " ‘Lic.No/Datc:031083 1324

:01/87/050/00324/AM20/ :03/94/040/00380/AM20/ 30.08.2019
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; Demsmn Ihc cnmmlttcc cons1dcr<.d the case as per ag,cnda and notcd that the Hard Copy of the''
.application has not been received. Therefore, committee decided to obtain the same from firm as per
para 6 of Policy Circular No.23/2015- 20 dated 15.05.2019

'‘Case No.:7/11/87- iParty Name: RELIANCE Meet No/Date:11/87- Status:
ALCL/2019 UNDUSTRIES LIMITID ALC1/2019 Deferred
, 06.11.2019
% 1Q Fite RLA File Lic.No/Date:0310831337 '

i:01 /87/050/00325//\1\/[20/ :03/95/040/00490/AM20/ 03.09.2019

'Dcusmn The committee considered the case as per agenda and decided to defer the matter.

' iCase No.:8/11/87- :Pany Name: RELIANCE Meet No/Daie:11/87- Status:
ALC1/2019 'INDUSTRIES LIMITED ALC1/2019 Deferred
06.11.2019
'IIQ File IRLA Filc © LicNo/Date:0310831345]

101/87/050/00326/AM?20/ ’:03/95/040/00523/AM20/ 03.09.2019

Decision : lhc commlttcc coneldcrcd lhc, casc as per a,g,t.nda and dcc1dcd 10 defer thc malu.r

Casce No.:9/11/87- "Party Name: RELIANCE Meet No/Date:11/87- -Status:
ALC1/2019 INDUSTRIES LIMITED ALCL2019 Deferred
: 06.11.2019

% I4Q File " IRLA File 'Lic.No/Date:03]083 1346

f

! f 01/87/050/00327//\\/[20/ : 03/95/040/00517/AM20/ 03.09.2019
!

|

[Deuswn Thc comml[tcc considered lhc case as per agcnda and dccxdcd to defer lhc matter

(Case No.:13/11/87- 'Party Name: SHAKUN Mcct NoMDate:11/87-  Status:

'ALC1/2019 POLYMERS LIMITED ALCI1/2019 Deferred
Lo | 06.11.2019

7 HQ File RLA File Lic.No/Date:3410045413

, 01/87/050/0033 1/AM20/ I 34/24/040/00]77/AM20/ 03 09 20!9

II)(:LHIOH The commmcc con51dcrcd the case as per agr.nda and dcc1dcd to dcfcr thc mafier for'
chammatmn of the case by DPIIT

Case No.:10/11/87- Party Name: RELIANCE Mecet No/Date:11/87- Status:
| ALC1/2019 INDUSTRIES LIMITED ~ ALCI1/2019 Deferred
P : 06.11.2019
8 1Q Fite IRLA File Lic.No/Datc:0310831377

' ;:O ]/87/050/00328/AM20/ :03/95/040/00547/AM20/ 04.09.2019

i

! [Decision : The commntcc con51dcrcd the casc as per agenda and decided to defer the maltter

ICase No.:11/11/87- ~  |Party Name: RELIANCE Mect No/Date: 1 1/87- Status:
ALC1/2019 INDUSTRIES LIMITED  .ALCI/2019 \Deferred
[ ' 06.11.2019

9 114Q Fite " RLAF¥ile ) Lic.No/Datc:0310831378

01 187/050/00329/AM20/ '03/95/040/00546/AM20/ 04.09.2019

« |Decision : The committee considered the case as per agenda and decided to defer the matter

100 'Case No.: 12/1 1/87- Pz;rt} Name: RELIANCE Mect No/Date:11/87- Status:




ALC12019 INDUSTRIES LIMITED  ALC1/2019 Deferred
06.11.2019

HQFile RLAFile " iLic.No/Date:0310831379
:01/87/050/00330/AM20/  :03/95/040/00539/AM20/ 104.09.2019

'DCCISIOII Thc comm:ttcc conmdcrcd thc case as per agenda and dcc:dcd to defer thc matter

Case No.:14/11/87-  Party Name: IMPEL Mecct No/Date:11/87-  Status:
ALLC1/2019 EXPORTS ALC1/2019 Deferred

| _ 06.11.2019

oy HQ File RLA File Lic.No/Date:0710115382

! 01/87/050/00332/AM20/ I: 07/24/040/00121/AM20/ 104.09.2019

; l)LClSlon The commlttcc cons:dcrcd Lhc case as per a;,cnda and noted that thc Hard Copy of thc

| tapplication has not been received. Therefore, committee decided to obtain the same from firm as

. per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

| «Casc No.:15/11/87- Party Name: AUM UDYOG 'Meet No/Date:11/87-  Status:
ALCI12019 IALCI/20i9 ‘Deferred

| 06.11.2019 ‘ !

o2 FHQ e RLAHGE 7T WiLic NoDaie2210016246
i 01/87/050/00333/AM20/ 22/24/040/00036//\]\/120/ !04 09 2019

; e e e e e e

i Du:lsmn Ihc com1n1ttcc cons:dcrn,d lh(, casc as per agcnda and dcc1dcd to decr lhc matter for

! cxamlnatlon of the casc by IFC{QK}
Case No.:16/11/87- Party Name: ASHIRVAD  Mcet No/Date:11/87-  Status:
ALC1/2019 PIPES PVT LTD ALCL/2019 Deferred

j 06.11.2019

103 'HQ File RI.A File Lic.No/Date:0710115383

i
|
E
E

£

‘cxamination of the case by TEC{SK}

01/87/050/00334/AM20/ 07/24/040/00122//\M20/ i04 09. 201 9
Decision : The committee con51dcrcd the casc as per agenda and decided to defer the maltcr for‘

" Case No.:17/11/87- '‘Party Name: BULK LIQUID ;Mcct No/Datc:11/87-  Status:

ALC1/2019 SOLUTIONS PVI'LID  'ALC1/2019 Deferred
06.11.2019 |

HQ File RLA Tile 7 |Lic.No/Date:0710115385

104 S01/7/050/0033S/AM20/  L0TI24/040/00124/AM20/  105.09.2019

Decision : The committec considercd the casc as per agenda and noted that the Hard Copy of the !
application has not been received. Therefore, committce decided to obtain the same from firm as-
per para 6 of Policy Circular No,23/2015-20 dated 15.05.2019

Case No.:18/11/87- ‘Party Name: BULK LIQUID iMcct No/Date:11/87-  Status:

ALC1/2019 'SOLUTIONS PVTLTD  JALCI/2019 Deferred
06.11.2019

HQ File RLA File \Lic No/Date:0710115386

105 01/87/050/00336//\1\/120/ 07/24/’040/00125//\1\/[20/ ‘OS 09 2019

{

Dec:smn Ihc comimittee conSidcrcd thc, casc as per agcnda and notnd that thc Hard Copy of the
appllcatlon has not been reccived. Therefore, committee decided to obtain the same from firm as
pcr para 6 of Pollcy Clrcular No.23/2015-20 datcd 15 052019
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. CascNo.19/11/87-  Party Name: MEGAPLAST Meet No/Date:11/87-  Status:

ALC1/2019 INDIA PRIVATE ALCI1/2019 Deferred
LIMITED. 06.11.2019
HQ File 'RLA File \Lic.No/Datc:0310831393

DeClSl()]l lhc committee con51dcrcd thc casc as per agenda and nolcd that thc Hard Copy of thc
'application has not been reccived. Therefore, committee decided to obtain the same from firm as
‘per para 6 of Policy C]rcular No. 23/’2015 -20 dated 15.03. 2019

!

!

1

;106 [01/87/0S0/00337/AM0/  [03/95/040/00463/AM20/  106.09.2019
|

i

| CaseNo.20/1U87-  [PartyName:  |Meet No/Date:1 /87~ Status:
|ALC1/2019 ENTREMONDE ALC1/2019 ‘Deferred
‘POLYCOA I'ERS L1D. 06.11.2019
HQ File RLA File " LicNo/Dalc:0310831394

107 01/87/050."00338/AM20." :03/94/040/00438/AM20/  .06.09.2019

i DCCISIOH Ihc commitice considered the casc as per agenda and noted that the Hard Copy of the
-application has not been received, Therefore, committee decided to obtain the same from firm as
| per para 6 of Pol:cy Circular N0.23/2015-20 dated 15.05, 2019

i ICase No.:21/11/87- Pty Name: RELIANCE  [Moct No/Date:11/87-  Status: |
| ALC12019 INDUSTRIES LIMITED ~ ALC1/22019 ‘Deferred

| | 06.11.2019

198 110 File RLA File " ILic NoMDate:031083 1411

:01."87/050/00339."AM20." ' 03/95/040/00538/AM20/ 506 09. 2019
[ e -

Dcusmn The committee consndcred the case as per ag,cnda and dcc:dcd to dcfer thc matter

j Case No.:22/11/87- ParlyNamc GUIARAT Meet No/Date:11/87- ‘Status:
I ALCI12019 JFLUORO CHEMICALS |ALCI/2019 Deferred
: LTD '06.11.2019

HQFile ~ RLAFile  LicNo/Date:3410045439

|
1109 [01/8T/0S0/00340/AM20/  134/24/040/0015T/AM20/ 09.09.2019

JDecision : The committee con51dcrcd the case as per agcnda and noted that the Hard Copy ofthc
application has not been received. Therefore, committee decided to obtain the same from firm as
! per para 6 of' Policy Clrcular No 23/2015-20 dalcd 15.05. 2019

j |(_asc No. 23/11/87— Party Name: RV.R. 'Meet No/Date:11/87- Status:

©ALC12019 ]II‘CHNOLOGILS LD, IALC1/2019 Deferred |
: 06.11.2019

110 HQ File RLLA File © " TLicNo/Date:0510411787

01/87/050/00341,’/\\/120/ 05/24/040/00328/AM20/ 11.09. 201 9

Deusmn Ihc commlltec con51dcrcd lhc case as per agcnda and dcmded to defer the mattcr for
i ic:»cammatuz)n of the case by DPIIl

| (Case No.24/11/87- Party Name: RELIANCE  Meet No/Date:11/87-  Status:

| ALCL/2019 INDUSTRIES LIMITED  ALC1/2019 '‘Deferred
106.11.2019

I 110 File ) RLA File 'Lic.No/Datc:031083 1501

:01 /87.’050/00342//\M20/ '03/95/040/00576/AM20." 12. 09 20 19

Di:CISI()n The commlltcc consuicrcd thc casc as per agenda and dcmdcd to dcfcr the matter
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ICase No.:25/11/87- ‘Party Name: CHIRIPAL  Meet No/Date:1 /87 Status:

ALC1/2019 [POLY FILMS LTD. IALC1/2019 Deferred
| 06.11.2019
HQ ¥ile RLA File Lic.No/Date:0810146143

2“2’01/87/050/00343/AM20/ 08/24/040/00178/AM20/  12.09.2019

? Dcc1s1on The committee considered the case as per agenda and noted that the Hard Copy of the
| application has net been received. Thercfore, committce decided to obtain the same from firm as
i pcr para 6 of Policy C:rcular No0.23/2015- 20 datcd 15.05. 20 1 9

rwwj(?asc No.:26/11/87- E_]E’?rly Name: MALAYA ’Ectﬁ?fﬁa&c:ﬂ/ﬁk Status:

| ALCI2019 RUB-TECH INDUSTRIES  |ALC1/2019 Deferred

' 06.11.2019 '
HQ File ‘RLAFile Lic No/Date: 1010060271

13 01/87/’050/00344//\1\/{20/ ]0/24/040/00050//\1\/120/ 12 09 2019

Decision : The Lommlttec considered the case as per agcnda and notcd that the Hard Copy of [he
| -application has not been received. Therefore, committee. decided to obtain the same from firm as
i per para 6 of Policy Circular No 23/2015 20 dated 15.05. 2019

. CaseNo:2T/11/87-  Party Name: PARIKH Meet No/Date: 11/87- Status:

' ALC12019 PACKAGING PRIVATE  ALCI1/2019 Deferred
Lo LIMITED 06.11.2019

114 HQ File RLA File  iLic.No/Datc:0810146146

! 01/87/050/00345,’/\1\/[20/ ' 08/24/040/00183/AM20/ 112.09.2019

Dec1smn Ihc committee con31dcrcd the casc as per agenda and decided to dcfcr the matter for'
cxammatlon of thc casc by IFC{QK}

| 'Case No.:28/11/87-  Party Name: BENEXI Moot No/Date:11/87-  Status:
. ALC1/2019 VINYL PRIVATY ALC1/2019 Deferred
P LIMITED 06.11.2019

'HQ File " RLA File Lic.No/Datc:0510411826

”5 -01/8T/0S0/00346/AM20/  :05/23/040/00235/AM20/  12.09.2019

De(:lsmn lhc committee con51dcrcd the case-as per agenda and noted that the Hard Copy of the
apphcatmn has not been received, Therefore, committee decided to obtain the same from firm as-
!pcr para 6 of Pollcy Circular No 23/2015 20 datcd 15.05. 20 ] 9

" (Case No.:29/11/87- Party Name: RELIANCE Moot No/Date:11/87- Status:
ALC1/2019 INDUSTRIES LIMITED  ALC1/2019 Deferred
06.11.2019 1
”lf’s'ﬁar:uc 7 RLAFile " Lic.No/Dale:0310831521

“01/87/050/00347/AM20/ " 03/95/040/00314/AM20/ ,13.09.2019

|
j 'DLC]Slon 'I hc commlttcc C()nS]dCl‘Cd thc case as per agcnda and dcmdcd to dcfcr thc mattcr

; 'Case No.:30/11/87- ‘Party Name: RELIANCE g].'\/Iccl No/Date:11/87- IStatus:

¢ ALC12019 INDUSTRIES LIMITED ALCl1/2019 Deferred
; 06.11.2019

|

i HQFile RLA File ILic.No/Date:031083 1522
| 0L/BT/0SO/00345/AM0/  03/95/040/00041/AM20/ 13.09.2019

: DECIS]()H Ihc commmcc cons1dcrcd the casc as per agcnda and dcc1dcd to dcfcr thc mattcr
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* Case No.:31/11/87- “ [Party Name: EM TECHNIK |Mcct No/Date:11/87-  Status:

/ALC1/2019 INDIA PRIVATE LIMITED ALC1/2019 Deferred
' 06.11.2019
HOQ e RLA Fil Lic.No/Date:31 10067532 |

Decision : The commlttce con51dcrcd thc casc as per agenda and noted that lhc Hard Copy ofthc
'application has not been reccived. Therefore, committee decided to obtain the same from firm ag

|
E
J
i“g j 01/8T/0S0/00349/AM20/  :31/83/040/00080/AM20/  16.09.2019
[
i
| 'per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

| 'Case No:33/11/87-  Party Name: BULK LIQUID 'Meet No/Datc:11/87-  Status:

' ALC1/2019 SOLUTIONS PVTLTD  |ALC1/2019 Deferred
06.11.2019

’ 'HQ Fiie RLA File Lic.No/Date:071011543 1

19 O1/R7/050/0035/AM20/  :07/24/040/00132/AM20/  16.09.2019

i

E

| X .
! Decxsmn The commlttcc considered thc casc as per agcnda and notcd that thc Hard Copy of thc
1 japplication has not been received. Therefore, committee decided to obtain the same from firm as
i per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

k

. Case No.:34/11/87- Party Name: BULK LIQUID Meet No/Datc:11/87- Status:
. ALCL/2019 SOLUTIONS PVT L'TD ALCI1/2019 Deferred
: : i06.11.2019

HQFile ~ IRLAFile " ILic.No/Date:0710115432

i
!
E 120 01/87/050/00352/AM0/  |:07/24/040/00133/AM20/ 116,09, 2019

DLC]Slon The committee con51dcrcd thc case as per agenda and noted that the Hard Copy of the'
application has not been received. Therefore, committee decided to obtain the same from firm as
! pcr ‘para 6 of Pohcy Clrcular No0.23/201 5 20 dalcd 15 0s. 2019

:_ Casc No.:35/11/87- WPWarty Name: SYNTHETIC !McclNo/iaaIé L1/87- Status:

L ALC12019 'PACKERS PVT LTD ALC1/2019 Deferred
| 06.11.2019 |

‘121 HQ File RLA File ‘Lic.No/Date:0710115433

:01/87/050/00353/AM20/  :07/24/040/00134/AM20/  "16.09.2019

Decision ; The committce considered the case as per agenda and noted that the Hard Copy of the’
fapplication has not been received. Therefore, committee deeided to obtain the same from firm as |
.per para ¢ 6 ofpollcy Circular No 23/2015-20 dated 13. 05 2019

- v sme i S T ———— L 11T, — o2 i E - ek

| ICase No.:32/11/87- 'Party Name: R RKABEL ~ Mect No/Date:11/87-  Status:
| ALC1/2019 LIMITED ALC1/2019 Deferred
o 06.11.2019

l HQ ¥ile " T RLAFike Lic.No/Date:0310831601

122 OL/BTIOSO/003SO/AM20/  03/95/040/00465/AM20/  17.09.2019

I)LCXSIOH lhc Commmcc constdcrcd the casc as per agenda and noted that the Hard Copy oflhc
" application has not been reccived. Therefore, commitice decided to obtain the same from firm as'
i per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

(Case No.:36/11/87- Party Name: ARVIND ~ ‘Mcet No/Datc:11/87-  Status:

ALC1/2019 'LIMITED ALC1/2019 Deferred '
123! ; i06.11.2019 '
i ! R R — - - . - [ i
! HQ File RILAFile " Lic.No/Date:0810146204 *

01/87/050/00354//\1\420/ :08/24/040/00192/AM20/  "18.09.2019
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‘Decision : The committee considered the Case as per agenda and noted that the Hard Copy of the
‘ ’application has not been received. Therefore, committee decided to obtain the same from firm as:
! iper para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

| iCascNo.37/11/87-  Party Name: RELIANCE ~ 'Mcet No/Date:] /7. Status:
'ALC1/2019 INDUSTREES LIMITED  ALC1/2019 Deferred

: 06.11.2019

124 4Q Fite RLA File Lic.No/Date:0310831626

; =01/87/050/00355/AM20/ :03/95/040/00535/AM20/ 119.09.2019

' 'Decision : The committee considered the casc as per agenda and decided to defer the matter

. Case No.:38/11/87- Party Name: RELIANCE Meet No/Date:11/87- Status:
r O ALC1/2019 ANDUSTRIES LIMITED ALC1/2019 Deferred
: 06.11.2019

125y Fie RLA Filc ~ LicNo/Date:0310831627
:01/87/050/00356/AM20/  1:03/95/040/00536/AM20/  19.09.2019

Decision : The committee considercd the case as per agenda and decided to defer the matier

[ !Case No39/11/87-

1Party Name: RELIANCE :Meet No/Date:]1/87- Status:

. ALC12019 [INDUSTRIES LIMITED  ALCI1/2019 Deferred
L = 106.11.2019
1126 MQFile RLA ¥ile ‘Lic.No/Date:0310831628

o OL/B7/050/00357/AM20/  -03/95/040/00562/AM20/  119.09.2019

JDecision : The committee considered the case as per agenda and decided to defer the matter

. Case No.:40/11/87- Party Name: RELIANCI?  Meet No/Date:11/87- Status:
, ALC1/2019 INDUSTRIES LIMITED  IALC1/2019 Deferred
! 106.11.2019 .

2T Hg Fle " RLATile __ * Lic.No/Daic:0310831629
:01/87/050/00358/AM20/  :03/95/040/00566/AM20/  '19.09.2010

‘Decision : The committee considered the case as per agenda and decided to defer the matter

‘Case No.:41/11/87- IParty Name: RELIANCE iMcet No/Date:11/87- Status:
: ALC1/2019 INDUSTRIES LIMITED tALC1/2019 Deferred -
. 106.1 1.2019
28 qowe 7 RLA File " iLic.No/Date:031083163

:01/87/050/00359/AM20/  ":03/95/040/00561/AM20/ 519.09.2019

i Decision : The committee considered the casc as per agenda and decided to defeér the matier

| iCase No.:42/11/87- Party Name: FRONTIER ~ [Mcet No/Date:11/87-  ‘Status:
| 'ALC1/2019 TECHNOLOGIES PVT  |ALCI1/2019 Deferred
LTD 106.11.2019
HQ File o 'RLA File ' iLic.No/Datc:OS 10411900

129 01/87/050/00360/AM20/  +05/23/040/00216/AM0/  20.09.2019

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
;application has not been received. Therefore, committee decided to obtain the same from firm as «
‘per para 6 of Policy Cireular No.23/2015-20 dated 15.05.2019
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Case No43/11/87-  Party Name: B R KABEL ~ IMeet NoDate:] 1/87-  Status:

i

i

| ALC1/2019 'LIMITED IALC1/2019 Deferred
o 06.11.2019 =
' HOQ File RLA File Lic.No/Date:0310831697

130 01/87/050/00361/AM20/ 103/95/040/00604/AM20/  23.09.2019

Decision : The committce considered the casc as per agenda and noted that the Hard Copy of the
application has not been received, Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

| iCaseNo.4dnn1/87- [Party Name: R R KABEL  ‘Meet No/Date:11/87. Status:
' ALC1/2019 LIMITED ALC1/2019 Deferred
r 06.11.2019

3 HQ File " RILA File T ILicNo/Date-:031083 1698

i :01/87/050/00362/AM20/ :03/95/040/00605/AM20/ 23.09.2019
é Decision : The commiitec considered the case as per agenda and noted that the Hard Copy of the'

iapplication has not been received. Therefore, commitiee decided to obtain the same from firm as.
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

'Case No.:45/11/87- Party Name: RELIANCE  Meet No/Date:11/87-  Status:

'ALC1/2019 INDUSTRIES LIMITED | ALC1/2019 Deferred
06.11.2019
BZyovie RLA File  Lic.No/Date:0310831726

§23.09,2019

01/87/050/00363/AM20/  1:03/95/040/00126/AM20/

:Decision : The committee considered the case as per agenda and decided to defer the matter

‘Case No.:46/11/87- N Party Name; PARIKH kIMccl No/Datc:11/87- Status:
: -iALC1/2019 PACKAGING PRIVATE ALCI/2019 iDeferred
[LIMITED 06.11.2019 :
P —— e ot et s s e v
1133 'HQ File 'RLA File FLic.No/Date:OS]OMGZ]E)
23.09.2019

:01/87/050/00364/AM20/  :08/24/040/00198/AM?20/

'Decision : The committee considered the casc as per agenda and decided to defer the matter for
| ‘cxamination of the case by TEC{SK}

" ‘CaseNo.47/11/87- Party Namo: RELIANCE Mot NofDars 1787 Status: .
ALC1/2019 INDUSTRIES LIMITED  |ALCI/2019 Deferred |

: 06.11.2019

Bhaore RLA File “ Lic.No/Date:0310831734

:01/87/050/00365/AM20/ 103/95/040/00594/AM20/  '24.09.2019

i .Decision : The committee considered the case as per agenda and decided to defer the maticr

? w[césb"ﬁﬁ'ﬁﬁéifw“‘mA‘"w33'5}1}" Name: SPECIALTY  [Mcet No/Date: 11/87-  Status:
| ALCL/2019 POLYFILMS (INDIA) PVT. IALC1/2019 Deferred
O LTD. 106.11.2019

| HQFile ~ RLAFile ILic.No/Date:0310831752

135

01787/050/00366/AM20/  :03/95/040/00474/AM20/ 124.09.2019

| EiDcciSi()n : The committee considered the case as per agenda and noted that the Hard Copy of the
© lapplication has not been received. Therefore, committee decided 1o obtain the same from firm as
! jper para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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ICase No.:do/11/87. 'Party Name: RELIANCE ~ [Viect NoDate:11/87-  IStatug:

|

| ALCH2019 INDUSTRIES LIMITED  ,ALC1/20]9 Deferred
. . 106.11.2019

1136 '4Q File RLA File ILic.No/Date:03108317571

:01/87/050/0036T/AM20/ 103/95/040/00602/AM20/ 24,09 2019

| Decision : Ihc commntcc, considered the casc as per agcnda and decided to defer the matter

¢ Case No:SOLgr.  Party Name: RELIANCE Meot No/Date:1 1/87-  Status:
ALC1/2019 IINDUSTRIES LIMITED  ALC1/2019 Deferred

! 06.11.2019 .

BT 119 File RLA File " Lic.No/Datc:0310831759

:01/87/050/00368/AM20/ :03/95/040/00599/AM20/ 24.09.2019

Decision : The commitice considered the casc as per agenda and decided to defer the matter

ICase No..SUL187. * |Party Name: RELIANCE "~ [Mect No/Date: 11787 Status:
(ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
06.11.2019
B ugpe RLA File iLic.No/Datc:03 10831760

:01 /87/050/00369/AM20/ 1:03/95/040/00600/AM20/  24.09.2019

II)(,CISlon The commmcc considered the case as per agcnda and dcmdcd to defcr the matter

Case No.:52/11/87- ‘Party Name: RELIANCE  [Meot No/Date:1 1/87. Status:
ALC1/2019 INDUSTRIES LIMITED  IALC1/2019 Deferred
‘ ! 106.11.2019
139 19 File RIA File [Lic.No/Dale:031083 1792

:01/8 7/050/003 70/AM20/ 03/95/040/006 1 4/AM20/ f25 09.201 9

. Decision : T hc committce COnSldCI‘Cd the case ¢ as per agcnda and dcc1dcd to dcfcr the mau(,r

ICase No.:53/11/87- Party Name: RELIANCI: Mot No/Date:11/87-  Status:
'ALC1/2019 INDUSTRILS LIMITED  |ALCI/2019 Deferred
l ! 06.11.2019
140, HQFle 77T prATFe 0 Lic.No/Datc-031083 1793

[ | 01/87/050/00371/AM20/ I 03/95/040/00613/AM20/ 25 09.2019

i |DcClSlon lhc commlttcc con51dcrcd the casc as per ag,cnda and dcc1dcd to dcfcr 1hc matter

'Case No.:54/11/87- Party Name: RELIANCE  Mect No/Date: 1/87. Status:
| ALCI1/2019 INDUSTRIES LIMITED  ALC1/2019 Deferred
. 106.11.2019
141 IHQ File 77 RIAFie ‘Lic.No/Date:0310831794

' 0]/87/050/00372/AM20/ . 03/95/040/00615//\\/[20/ ‘25 09.2019

‘ DCCISlon Ihc commitiee considered the casc as per agenda and dcc:dcd to defer the matter

Case No.:55/1 1/87- Party Name: RELIANCE ‘Meet No/Date:i 1/87- Status;:
ALC1/2019 INDUSTRILS LIMITED ALC1/2019 Deferred
| 06.11.2019
142 1HQ File RLA File  'Lic.No/Date:0310831795
i
|

:01/8 7/050/003 T3/AM20/ 03/95/040/00629/AM20/ 325 09. 20 1 9

P Decision : The commmcc considered the casc as per agenda and dcmdcd to defer the matter
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] MwCasgNo—m56_lnl 17;5;- T w,Pm:a;;y Nan_w: C-Rf?SMT ) . ;vaect No/Datc;:”l 1/87- St‘at‘.u;:

ALC12019 COMPOSITES & IALC1/2019 Deferred
PLASTICS PVT. LTD. 06.11.2019
an File 'RLA File © [LicNoMate:0810146234 1 T

sDecnswn The committee con51dcrcd the case as per agcnda and notcd that the Hard Copy ofthe
apphcallon has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Pollcy Circular No 23/2015 20 dated 15.05. 2019

I

r

|143l01/87/050/00374/AM20/ 108124/040/00205/AM20/ 26 09.2019
|

o

E

| iCase No..6O/11/87-  'PartyName: APOLLO  IMeet No/Date:11/87-  Status:

| IALC1/2019 INDUSTRI:S IALC1/2019 Deferred
i 106.11.2019

| HQFile RLA File [Lic.No/Date: 5210043188

]

144, “01/8T/0S0/003TBIAM0/ :52/24/040/00032/AM20/ 16,00, 2019

DLClSl(m T hc commitice considered the case as per agcnda and noled that thc Hard Copy ofthc
application has not been received. Therefore, committee decided to obtain the same from firm as
;per para 6 of Pohcy (,1rcular No. 23/20 I5 20 dated 15.08, 20 1 9

| iCase No.:57/11/87- * Party Name: KKALPANA_ [Moct No/MDate:11/87-  Status:

| ALC12019 INDUSTRIES INDIA LTD  |ALC1/2019 Deferred

g 06.11.2019 ’

a5 1IQ File "'R“LA File Lic.No/Datc:0310831864
“01/8T/0S0/0037S/AM20/ 03/94/040/00500/AM20/  [27.09.2019 |

DCCISlon lhc committee con51dcrcd thc casc as per agenda and notcd thal the Hard Copy of the
appllcanon has not been received. Therefore, committee decided to obtain the same from firm as
i .pcr para 6 of Pohcy Circular No. 23/2015 20 dated 15.05. 2019 :

" ICasc No.:58/11/87- Party Name: RELIANCE  {Mect No/Date:11/87- Status:
| 'ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
. 106.11.2019

146 10 File RLA File Lic.No/Datc:0310831893

:01/87/05 0/003 T6/AM20/ 03/95/040/00554//\1\/120/ 27.09.2019

' ‘Decision : Ihe committee considered the case as per agenda and decided 1o defer the matter

Casé No:59/11/87- Pa—rtyNarmrlwcw<§iIRLING - =I\/Ic-ct No/Date:11/87- Status:
ALC1/2019 IAUXILIARIES PVT LTD  -ALC1/2019 Deferred !
06.11.2019

N1Q File A File B 'Lic.No/Datc:0310831895
1147 01/87/050/00377/AM20/ 03/95/040/00510/AM20/ 27.09.2019

I)ecnsmn The commlttcc con51dcrcd thc casc as per agcnda and nmcd that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
iper para 6 of Pol:cy Circular No 23/2015 20 dated 15.05. 2019

\  (Case No.:61/11/87- Party Name: JINDAL POLY EMcct No/Datc:11/87-  Status:
' IALC1/2019 FILMS LD, IALC1/2019 Deferred
\ag \ 06.11.2019

HQ File ” RLA File Lic.No/Date:0510411970

01/87/050/00379/AM20/ ,:05/23/040/00252/AM20/ '27.09.2019
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| IDecision : The committee considered the case as per agenda and noted that the Hard Copy_of;l:c
(application has not been received, Therefore, committee decided to obtain the same from firm as |
X iber para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

Case No.:62/11/87- -Party Namc: CREST Meet No/Date:11/87- Status:
! ALC1/2019 ‘COMPOSITES & ALC1/2019 Deferred
[ PLASTICS PVT. L'ID. 06.11.2019 ' :
' HQ File RLA File {Lic.No/Date:0810146257

§149 :01/87/050/00380/AM20/ 08/24/040/00209/AM20/  127.09.2019

E 'Decision : The committce considered the casc as per agenda and noted that the Hard Copy of the,
; :application has not been received. Therefore, committee decided to obtain the same from firm as
| ‘per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019 '

i'_' —Casc No.:(-33/11/87~ rl;g;iy'Nalnc: EXPANDED _{Mggt-ﬁo/Datc:llf87- uSmt;}.us: i
E ALC1/2019 [POLYMER SYSTEMS IALC1/2019 Deferred
L PVT. LTD 06.11.2019 '
150 I—fQ File © RLAFile Lﬁ.ﬁdﬂﬁh:dﬂ%.’yiéﬁ )

:01/87/050/00381/AM20/  :03/94/040/00516/AM20/  01.10.2019

z Decision : The committce considered the case as per agenda and decided to defer the matter for |

{cxamination of the casc by TECG{DNM)}

| |Case No.:64/11/87- * Party Name: SASA " Mcet No/Datc:11/87-  Status:
ALC1/2019 RUBBLRS PRIVATE ALC1/2019 Deferred
LIMITED 06.11.2019
‘HQ File RLAFile Lic.No/Datc:2410042876

f‘5 L1:01/87/050/0038%AM20/  :24/24/040/0003/AM20/  101.10.2019 i
|
|

iDecision : The committee considered the case as per agenda and noted that the Hard Copy of the
lapplication has not been received. Therefore, committee decided to obtain the same from firm as

. Case No.:65/11/87- ‘Party Name: IMect No/Date:11/87- ‘Status:

| ALC1/2019 INTERNATIONAL JALC1/2019 Deferred
o ICONVEYORS LIMITED  {06.11.2019
'152 HQ File RLA File “Lic.No/Date:0310831982 ;

":01/87/050/00383/AM20/ :03/94/040/00515/AM20/  03.10.2019

Decision : The committee considered the casc as per agenda and decided to defer the matter for
cxamination of the case by THC{SK}

 CaseNo.:66/11/87-  Party Name: RELIANCE  ‘Mcet No/Date'11/87-  Status:

| ALC1/2019 INDUSTRI:S LIMITED  ALCI/2019 Deferred
| 06.11.2019 '
3 mowie  RLA File 7 Lic.No/Date:0310831994

| .
i z01/87/050/003 84/ AM20/ :03/95/040/00668/AM20/  [03.10.2019

‘Decision : The committee considered the case as per agenda and decided to defer the matter

| CaseNo.67/11/87- Party Name:RELIANCE  Meot No/Date:11/87-  Status:
L ALCL2019 INDUSTRIES LIMITED  'ALC1/2019 Deferred |
154 06.11.2019

iLic.No/Date:031083 1995

nQ rile RLA
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| '01/87/050/00385/AM20/ 03/95/040/00666/AM20/ [‘ ato2019 0 T T

i 'Decision : The committee consxdcrcd the case as per agcnda and decided to defer the matter

Case No.:68/11/87- Party Name: RELIANC Mecet No/Date:11/87- Status:
ALC1/2019 INDUSTRIES LIMITED  ALC1/2019 Deferred
. '06.11.2019
135 11Q File RLA File Lic.No/Date:0310831996

:01 /87/050/’00386/AM20/ 03/95/040/00664/AM20/ 03.10. 201 9

|
. DELlSl()n lhc commltlcc cunsxdcrt.d lhc case as per ag,cnda and dccrdcd to dcfcr the matter

. Case No.:69/11/87- [Party Name: RELIANCE Meetl No/Date:11/87~ Status:
ALC1/2019 INDUSTRIES LIMITED  ALC1/2019 Deferrcd

| 06.11.2019

136 13 File RLA File 'Lic.No/Date:0310832026

:01/87/050/00387/AM20/ :03/95/040/00639/AM20/  :04.10.2019

| 1Dccisi0n  The commntcc considered thc case as per abcnda and dcmdcd to defer the matter

CaseNo.70/11/87-  Party Name: RELIANCE Mot No/Date:11/87-  Status: .
ALC12019 INDUSTRIES LIMITED  ALC1/2019 Deferred
06.11.2019
157 1Q File RLA File Lic.No/Datc:0310832070

i :01/87/050/00388/AM20/ 03/95/040/00597/AM20/ 07 10. 2019

I)LLIS]()n The commltlcc cnmldcrcd thc casc as per agenda and dccldcd 1o dcfcr the matter

Casc-No.::flllflil:i; Party Name: RELIANCE ‘M_cct_l-\lo/D-at-c:l 1/87- Status:
ALC1/2019 INDUSTRILS LIMITED ALC1/2019 Deferred
06.11.2019
138 11Q File RLA ¥ile Lic.No/Date:031083210]

01."87!050/003 89/AM20/ 03;’95/040:’00087/AM20/ '09.10.2019

I)Lusmn 'I hc commltlcc wn%ldcrcd thc casc as per abcnda and demdcd to defer the matter

Case No.:72/11/87-  Party Name: RELIANCE  \Mcet No/Date:11/87-  ‘Status:
ALC1/2019 INDUSTRIES LIMITED ~ ALC1/2019 Deferred
. 06.11.2019

'"159 y1q File © 7 77 RLAFile Lic.No/Date:0310832120

:01/87/050/00390/AM20/ 03/95/040/00628//\\/120/ [0.16.2019

' Du:lsmn The committee conSdercd the case as per ag,cnda and demdcd lo dcfcr lhc maucr

‘Case No.:73/11/87-  Parly Name: JAYSHRI Meet No/Date:11/87-  Status:

ALC1/2019 PROPACK PVT. LTD ALC1/2019 Deferred
06.11.2019

HQ File RLA File Lic.No/Datc:0810146311

160 O1/BT/OS0/00391/AM20/  :08/24/040/0021 T/AM20/  10.10.2019

Dct‘,lsmn T hc comimnittee COHbldCt’Cd lhc casc as per agenda and nolcd that the Hard Copy of thc "
application has not been received. Therefore, committee decided to obtain the same from firm as
'per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019.
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' Case No.:74/11/87- Party Name: RELIANCE

' ALCI12019 INDUSTRIES LIMITLED

181 110 File
i r01/87/050/00392/AM20/

RLA File
103/95/040/00640/AM20/

-

i 'Case_Nwt)A.:;ISnJ’.IWI;T87-" T Party Name; RELI/‘\NHCF. B
ALCI1/2019 INDUSTRIES LIMITLEDR
162.4Q File RLA File

:01/87/050/00393/AM20/ :03/95/040/00665/AM20/

Party Name: RELIANCE
INDUSTRIES LIMITED

Case No.:76/11/87-
ALC1/2019

163 119 File

~01/87/050/00394/AM20/

RLA File
1:03/95/040/00601/AM20/

Party Name: RELIANCE
JINDUSTRIES LIMITED

Case No.: 77/11/87-
. ALC1/2019

3 I

HQ File 'RLA File
:01/87/050/00395/AM20/  +03/95/040/00598/AM20/

‘Decision : The committee considered the casc as per agenda and decided to defer the matier

" Mect No/Date: 1 1/87-

Decision : The committec considered the case as per agenda and decided to defer the matter

.'hMcctmN(quDatc: L1/87-

Status:
ALC1/2019 iDeferred
06.11.2019 :
Lie.No/Date:03 10832142
10.10.2019

Decision : The committec considered the casc as per agenda and decided to defer the maticr

Mcct No/Date: ] 1/87-  Statos:
ALC1/2019 Deferred
i06.11.2019
Lic.No/Date:0310832143
10.10.2019

Statu;: I
ALCL/2019 Deferred
06.11.2019
Lic.No/Datc:0310832157

11.10.2019

‘Meet No/Date:11/87-  Status:
IALC1/2019 Deferred
i06.11.2019

Lic.No/Date:03] 0832172
'11.10.2019

Decision : The committce considered the casc as per agenda and decided to defer the matter

' 'Case No.:78/11/87-
' IALC1/2019

Party Name: RELIANC]:
INDUSTRIES LIMITED

65 RLA File
:03/95/040/00673/ AM20/

HQ File
:01/87/050/00396/AM20/

iMcct No/Date: | 1/87- Status:
IALCL1/2019 Deferred
106.11.2019

Lic.No/Date:0310832174

11.10.2019

‘Decision : The committee considered the casc as per agenda and decided to defer the matier

~ Party Name: SHRINATI
IROTO PACK PVT LID,

Case—No.:79/Ii/8:i-—_
ALC1/2019

" RLA il
:09/24/040/00359/ AM20/

'HQ File
:01/87/050/00397/AM20/

[Mect No/Date:11/87-

Status:
ALC1/2019 Deferred
06.11.2010
Lic.No/Date:0910068075

11.10.2019

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the,
application has not been received. Therefore, committee decided to obtain the same from firm as
i per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019.

. 1Case No.:80/11/87- Party Name: Mecet No/Date:11/87- Status:
ALLC1/2019 . LUNARMECH ALCI2019 Approved

;167 TLECHNOLOGIES 06.11.2019

: PVT.LTD,
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168

HQFile ) RLA File ~ Lic.No/Date:05] 04]2080
01/87/050/00398/AM20/  :05/23/040/00273/AM20/  [11.10.2019

Dcclsmn lhc committce constdcrcd lhc casc as peragenda and decided to ratify the llccnsc as
under:
|

EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
PLASTIC (PP) CLOSURE OF N
PROPYLENE COPOLYMERS PROPYLENE
CONTAINING 90% CONTENT 300MT | COPOLYMER 272.700MT
OF PROPYLENE GRANULIS
COPOLYMERS

RA may take consequcnt:al aclmn as pcr Pnhcy ! Procedures

Case No.:81/11/87- :Party Name: RELIANCE Meet No/Date:11/87- IStatus:

ALC1/2019 INDUSTRIES LIMITED ~ ALC1/2019 ‘Deferred
| 06.11.2019

HQ File RLA File Lic.No/Datc:0310832185

" 01/87/050/00399//\M20/ 03/95/040/00651/AM20/ 14 10. 2019

D(:(:lsum 'l hc commmcc con51dcrcd thc case as per agcnda and dcmdcd to defcr thc maucr

_— - S p— f— R —— e

Meceting ended with a vote of thanks to the Chair.
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